Friday,
2nd April, 1948

THE
CONSTITUENT ASSEMBLY OF INDIA
(LEGISLATIVE) DEBATES

Official Report

Ay

VOLUME IV, 1948
(19th March to 5th April, 1948)

]

SECOND SESSION
of the

CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE}
1948




xix L

+  Pages
WEDNESDAY, 318T MARCH, 1948—
,
Starred Questions and Ax . 2785—2826"
Authenticated Schedule of luthormed evxpend.\turo (othet t.hm Ra.ﬂwa.ys) for
1948.49—Laid on the table . . 2826—28 ¢
Election to Committee on Public Acoounts . . . . . . . 2828—36
Election to Standing Finance Commmteo . . . . . 2836—37
Election to Standing Fi i for Rulwayu . . . . . 2837—39
Election to Central Advisory Cou.nml for Railways . . . . 2840
Election to Indmn Nursing Council . . . . . . 2840
Election to 8 Cc ittee for Ministry of Health . . . . . 2840
. l'.lectwu to St,a.ndmg Committee for Ministry of Defence . . 2840
D ds for Grants (16th August, 1947 to 31st Ma.rch 1948) . 284173
Demand No. DZ—Csplml Outlny on Civil Aviation . 2843—46
Creation of a Statutory Corporation to take over the Busmess of Alr India
International, Ltd. . . . . . . . " . . 2843--46
THUBRSDAY, 18T APRIL, 1948—
~ 4
Starred Questions and Answers . . 2875—2921
Motion for Adjournient re Increase in Postal Rates between India and Pakistan
without consulting the Assembly—Ruled out of order . . . . 2922—23
€ Workmen's State Insurance Bill—Consideration of ol not luded . 2923—61
Appendix . e e e e e e . . 2962—3027
FRrIDAY, 2ND APRIL, 1948—
Declaration by Members . . . . . . . 3029
Starred Questions and Answers . . . . . . 3029—47
Short Notice Quesnons and Answers . . . . . 3047-48
Election to Standing i for Ministry of Cc . 3048-49
‘Workmen’s State Insuru.nce Bill—Passed as amended . . 3049—87
S8aTUurRDAY, 3RD APRIL, 1948—
Election to Standing Finance Committee for Railways . . . . . 308Y
Indian Lac Cess (Amendient) Bill—Introduced . . . . . . 3089
Indian Aircraft (Amendment) Bill—Passed as amended . . 3089-90
Discussion of Non-official Resolution on a day allotted for Official Busmess . 3091 .
Provincial lusolvency (Amendment) Bill—Passed as amonded . 3092—3108
Junagadh Administration (Property) Bill—Consideration of clauses—
not concluded . . 3106—16

Resolution re Ehm.umtlon of Commnnn.l Orgs,mzatlons —Adopt.ed as smeudod 3116—51
MoNDAY, OTH APRIL, 1948— °
Starred Questions and Answers . . . . . . . . 3153—89

Short Notice Questions and Answers . . 3190—94
Eleotion to Standing Committee for Mnmstry of Extomal Aﬂ‘au-s and Common-

wealth relations 3195
Elections to Central Advuory Council for lewa.ys and Indian Nummg

Council . . . . . 3195
Junagadh Admunstmuon (Propeﬂ,y) Blll—-]?nsaed a8 amended . . . 3195—3220
ant.ml of Shipping (Amendment) Bill—Puassed us amended . e, 3221—23
Dolln AJmer-Merwara Rent Control (Amendment) Blll—Paned . . 32256—29

tax and Busi Profits Tax (Amendment) Bill—
Referred to Select Committee . . . . . . 322938




CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Friday, 2nd Apnl, 1948

The Assembly met in the Assembly Chamber of the Council House 8k
Quarter to Eleven of the Clock, Mr. Speaker (The- Honourable Mr. G. V.
Mavalankar) in the Chair.

DECLARATION BY MEMBERS
The following member made the declaration under Rule 2C:
Shri Satis Chandra (U. P.: General).

STARRED QUESTIONS AND ANSWERS
i
ORrAL ANSWERS

PAKISTAN GOVERNMENT'S TBEATMENT OF INDIANS
HAVING PROPERTY THERE .

1175. *Mr. R, K. Sidhva: (a) Will the Honourable the Prime Minister:
be pleased to state whether it is a fact that Indian firms and individual nationals
of India who have their moveable and immoveable properties in Pakistan have
been treated as ‘‘evacuees’’ by the Government of Pakistan?

(b) Is it & fact that the Government of Pakistan and the Provincial Govern-
ments of Pakistan contemplate passing legislations restricting the movements
and disposals of properties of the nationals of India?

(¢) Do Government propose to draw the attention of the Government of
Pakistan that such, nationals of India should mot be treated as ‘'evacuees’’? If
oot, why not?

(d) Do Government propose to make arrangements for all such properties
to be taken over by the High Commiss.oner for India in Takistan?

The Honourable Pandit Jawaharlal Nehru: (a) Any property in West Punjab
which the owner cannot personally occupy or supervise, or, in the case of cor-
poration, property which forms the assets of any business or undertaking which
bhas ceased wholly or partially fo operate owing to the recent disturbances is
evacuee property.

(b) If by Indian Nationals is meant non-Muslims belonging to Pakistan
areas who wish to come over to the Indian Dominion, the position in West
Punjab is that evacuee property cannot be sold or transferred without the Cus-
todian's ‘permission. The law in N.W.F.P. is somewhat similar. An ordin-
ance on similar lines for Sind has been pussed-by the Legislature, but has not
yet been approved by the Governor General of Pakistan.

(¢) No. The law similar to West Punjab applies to evacuees from the
tndian Dominion. '

(d) No. The position is covered by the laws ‘of 'the two Dominions siated
above.

Mr. B. K. Sidhva: 8ir, I am afraid the word ‘‘evacuees’’ caused s little
complieation. My point was that there are certain firms run »- Indian nation-
als who have their branches in Pakistan and their properties also there. I
_wanted to know whether they nre to be treated as evacuess aifhcrgh the or_.
pingl firm was in India befare the partition.

(3029)
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The Homourable Pandit Jawaharlal Nehru: Probably there are many border-
line cases which are very difficult. We know cases where a yreat deal of injus-
tice has been done to firms and factories which have not been treated as eva-
cuee property. We have been receiving protests and sending repeated mes-
sages and the mautter continues to be discussed. In faci a few days ago there
was & Conference and many of these matters were discussed and tp some extent
satiefactory decisions arrived at. Many other matters were not decided. So
this' thing goes on and it is very difficalt to be precise about it. But it is per-
fectly true that many firmse and factoriecs who have brancheg there have been.
placed in a very difficult and invidious position.

Shri H. V. Kamath: What is the policy of our Government with regard to
Pakistan nationals who similarly hold ricveable and immoveable properties in
the Indian Union?

“The Honourable Pandit Jawsharlal Nehru: Nobody quite knows who is a
Pakistan national and who is an Indian national; it is vague, except for those
who permanently reside somewhere. Those people who are moving fron: one
side to the other are for the moment nationals of both or of neither.

Shri H. V. Kamath: What about permanent residents of Pakistan who hold
properties here in the Indian Union?

The Honourable Pandit Jawaharlal Nehru: I have myself not come across
any major instance of that type here except the people who have zone away
from here leaving some of their proporties behind. These properties vest in
the Custodian of Evacuee Property.

Prof. N. G. Ranga: Has the attention of Government been drawn two a press
statement published in yesterday evening’s papers that as many as 20 or 29
special train-loads of people called Meos are moving from Pakistan area to ouvr
area? If so, do Government propose to take any action at all to see that such
large-soale movements of these people do not take place and create further
complications?

The Homourable Pandit Jawaharlal Nehru: Yes; I confess I did not know

anything about it till I saw that message in the press. I have no information
but shall inquire into it.

Dr. P. S. Deshmukh: In view of the definite partition and the separate exi-
stence of the two Dominions, is it not time ¥hat we decided and demarcated
who are our nationals'and who are Pakisztan’s?

‘blm Honourable Pandit Jawaharlal Nekru: No, Bir; it is definitely not pos-
sible.

Shri Mihir Lal Chattopadhyay: What is the legal position with respect to
persons who have been coming to the Indian Union from Eastern Pakistan?

.. The Honourable Pandit Jawaharlal Nchru* T have just ssid that it is impos-
sible to define the legal or constitutional position of people moving from.one
side to the other, till things settle down. People move between the two Do-
minions and one does mot know exactly what nationality law applies. So long
a8 both Dominions belong to a larger group called the British Commonwealih
group the natianality law does not offer quite so much difficulty as it might
c*herwise do. But anyhow things are so fluid at the present moment that i
18 impogsible to define finally. All that you can say is that it is for the indi-
vidual himself to say what he considers himself to be.

MT. E. K. SWdhva: Will Government pursue this matter with the Pakistan

Government that our original nationals who have properties in Pakistan shouia
not be treated as evacuees? P
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The Honourable Pandit Jawaharial Nehru: We cannot, because it applies
both ways. . .

Mr. R, K. Sidhva: These original residents or nationals of ferritory thal is
Pakistan...... .

The Homourable Pandit Jawaharial Nehru: What is an original national of
Pakistan?
Mr, Speaker: I am afraid we are entering into sn argument.

Pandit Balkrishna Sharma: May I know if the properties of those people
who had their head offices in Karachi and Lahore and whose moveable acd im-
moveable properties were also in India rre being treated by our Goveramcnt as
evacuee property? .

The Honourable Pandit Jawaharlal Nehra: So far as I know, in themy
peither in Pakistan nor here are these tr<o¢~1 as evacuee property. In prae-
tice if.a place according to them is desarte-r or not used, they treat it as such.
Bo the question arises whether the place is funetioning or not.

Shri H. V. Eamath: What sbeut the immoveable property left behind by
Mr. Jinnah himself in the Indian Union?

Mr, Speaker: Order, order; next question. .

LiceExcEs FOR- IMPORT OF (Goops FroM ForEigN COUNTRIES

1176. *Mr, B. K. 8idhva: (i) Will the Honourable Minister of Commerce
be pleased to state whether import licences for goods from Japan, Germany,
Itdly, 'Switzerland, Belgium, Americs, Buseia and other countries sre granted
to bona fide merchants?

(b) If so, under what conditions and what is the monetary limit fixed for
goods to be imported from each country?

(¢} What is the policy of Government in the issue of import licences to
merchants ?

The Honourable Mr. C. H. Bhabha: (a) Yes, Sir.

(b) and (c). Attention of the Honourable Member is invited to the Miristry
of Commerce Public Notice dated the 12th December 1947, which was repro-
duced in the Gazette of India Extraordinary of the same date, and to the Pub-
lic Notice, dated the 4th March 1948, issued by the Chief Controller of Importa.
They lay down the principles governing the issue of import licences for the
half yearly period January-June 1948. The procedure for obtaining goods from
Germany is explained in the Press Notes of 18th May 1947 and 2nd Septeriber
1947 snd 18th February 1948 and that from Japan in the Public Notice dated
the 4th February 1948 issued by the Chief Controller of Imports. Copies of
all these Press Notes and Public Notices are avrilable in the Libracy of the
Legislature. Monetary ceilings have not been determined for imports from
each country separately but they have been fixed for different goods or eare-
gories of goods to be imported from dollar and hard curreney areas and from
non-dollar and easy currency areas. Subject to keeping within the ceiling
figures fixed for each article, licences are issued mainly on the basis of reason-
able requirements of particular manufacturing concern and of the value of pasé
importa of similar articles and other particulars contained in the applications.

Mr. R. K. Sidhva: Is not it a fact that in several cases licences have-been
igavie.i to persons other than to bona fide merchants?

_ The Honourshls Mr. 0. H. Bhabha: T am not aware of that. If my Honour-
sble friend will bring specific cases to my netice they will be investigated.
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Pandit Balkrishna Shrarma: May I know why licences for penicillin and
sulpha drugs.were not issued to the firm who were the direct agents of the
manufacturers and were issued to people who were not dealing in those drugs
before?

The Honoursble Mr. C. H. Bhabha: Licences for these drugs sre issued
only on the recommendation of the Health Ministry which examines and scru-
tinises each case. :

Dr. P. 8, Deshmukh: Does not the Government know the cost price of unch
article imported and the price at which it is permitted to sell such articles in
India?

The Honourable Mr. O, H. Bhabha: The Government has no such informa- .
tion and I may inform my Honourable friend that there is no sueh thing as
price control for the sale of these imported articles.

Dr. B. Pattabhi Sitaramayya: Is it the policy of Government to see that |
progressively the Indian élement of these boma fide merchants is increased as
against the British or foreign element, though the latter may be represented
by Indian agencies? .

The Honourable Mr. 0, H. Bhabha: That is the policy of Government and
executive instructions have been issued to the officers dealing with these import
licences,

Shri Mihir Lal Ohsttopadhyay: Whsat is the policy of Government in re-
gard to the import of silk from foreign eountries?

The Monourable Mr, 0. H. Bhabha: Bilk goods are not allowed td be im-
ported but silk yarn is allowed to be imported from certain areas, und ns far
as possible licenc es for the import of silk yarn is given to the association of silk
mills which distributes the silk to the various members of this association.

Seth Govinddas: Are Government going to take any steps to see that only
such goods are imported into this country which are not available here and
that licences onlyv for these are given?

The Honourable Mr. O H. Bhabha: That aspect of the question is borna
in mind when fixing the monetary ceilings,

Shri Kishori Mohan Tripathi: Are there any restrictions on the import of
woollen goods frote Australia and Japan? )

_ The Honourable Mr. C. H. Bhabha: No such restrictions except ceilings
being fixed.

Shri M, Ananthagayanam Ayyangar: Mayx I know from the Honourahle”
Minister if ell these import licences are granted by the Secretariat. or whether
uny particular licences or categories of licences are given for the Honourable
Minister himself to dispose of?

The Honourable Mr. 0. H. Bhabha: Yo, Sir. It is physically impossible
for s Minister to look into thousands of licences for each of these things. In
course of routine sotne special licences are brought to the attention of the Minis-
fer.

Pandit Lakshmi Eanta Maitta: What is the routine for rayon end artifieial
silk?

The Honourable Mz, 0. H. Bhabha: Tf my Homourable friend cares to see
mé I shall explain to him the detailed prccedure that has to be adopted in the
matter of rayon, because as far as possible this is not considersd to be an essen-
tial commodity and it is & commeodity for whichrthere e & seiling, both. for the
sterling and the dollar areas and ss far ss possible efforts are made o avoid
the dollar area.
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Shri M. Ananthasayanam Ayyangar: May T know what the special licences
are which he spoke of and what are the extraordinary circumstances which' re-
quire the attention of the Minister himself? _

The Honourable Mr. O, H. Bhabha: While there are special licencee which
are required to be issued by other sister Ministries like the Food Ministry, which
might be importing food from particular ared® and such ad hoc licences are
desired by that Ministry to be issued by the Commerce Minlstry, such licences
are brought to the attention of the Minister in charge of Commerce.

shri B. P, Jhunjhunwala: Have any instances of the breach. of the policy
1aid down by the Government been brought to the notice of the Governweut by
the officials, and whut action, if any, has been taken in such cases? ]

The Honourable Mr. O. H. Bhabha: No breach of poliey has been orought
to the attention of Goverument by the officials themselves. But if any such
breach of policy attracts the attention of the Ministry concerned or some of the
senior officials, then the matter is investigated and suitable sction is trken in
such cases. One type of action that has been taken has been the suspension
or cancellation of certain licences and an enquiry is immedistely instituted
against some of the officers who break the rules attached to this policy.

Shri H. V. Eamath: The Honourasble Minister said that there is no price
control as regards these commodities or goods. Considering that decontrol of
luzury goods, especially motor cars, has not been in the public interest, do
Government propose to reimpose price control for luxury goods?

_ The Honourable Mr. 0. H. Bhabha: That is a question that my Honoursble
friend might address to the Industry and Supply Minister, who is concernzd
with price control.

Mr. Speaker: I am proceeding to the mext question.

Housmvg FACILITIES FOR LABOUR CrassEs IN TxTiLEs, Cosr MINES AND Jore
InDpUSTRIES

1177. *Shri V. 0. Kesava Rao: (a) Will the Honourable Minister of Labour
be pleased to state what~are the housing facilities provided for the labour classes
of the following industries: (i) Textiles, (i) Jute, and (iii) (‘oal mines?

(b) What is the average cubic feet of space allotted to each ‘industrial
worker? ' .

(¢) Is any compensatory allowance given to workers, where no industrial
housing facilities are. provided?

(d) If the answer to part (¢) above be in the negative, do Government pro-
pose to consider the question of advising the industries to consider the granting
of this allowance? .

The Honourahle Shri Jagjivan Ram: (a) and (b). A few employers have
provided houses for their workers in the textile and jute mills but in such hous-
ing schemes only a small proportion of the total number of workers has been
aceommodated with the result that many workers have to live in slums. Tven
where houses have been provided, they are mostly single-room tenements,
unventilated, overcrowded and insanitary. In the mining industry the employers
have provided dwellings known ae “‘dhowrahe’’ for housing a considersble pro-
portion of the miners but the housing corditions there also leave much to be
desired. Government are now engaged in working out the details of & prozram-
me for providing a million workers’ houses of approved design. In the case of
miners a beginning has already been made and the first 1000 houses which the
Government are constructing in the ~onl-fields area of Jharia are expected ig
be ready in the course of a year. The programme is for constrieting 50.000
houses for coalminers in about five years. The latter scheme is financed through
the levy of Cess on coal. .
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(¢) From the report of the Labour Investigation Committee it would appear
that, generally speaking, no such allowances are being paid.

(d) Government feel that the giving of advice would mot be enough. As
already indicated, they are considgring a housing scheme to which, in accor-
dance with resolution on Industrial Truce adopted at the recent Industries Con- .
ference, Government, employers and labour will be required to contribute in
suitable proportions.

Shri V. O, KeSava Rao: May I know what percent of the Isbour in the textile
category is provided with houses? -

The Honourable Shri Jagjivan Ram: A very negligible proportion.

Seth Govinddas: Are the Government aware that in the Chhindwara district
of C.P. in the conlfield area the housing conditions of labour are very had, snd
is there any scheme for putting up houses in that area?

The Honourable Shri Jagjivan Ram: Yes. .I have stated that the housing

conditions in the coalfields are also not satisfactory and we have a scheme for
ccnstrueting houses in the coalfields.

Seth. 'Govinddas: The Honourable Minister gaid that in Jharia there is a
definite scheme of housing. T am asking if there is suy such scheme so far as
the Chhindwara area is concerned.

The Honourable Shri Jagjivan Ram: T am afraid the Honourable Member
har not followed me. There is a scheme for 50,000 houses for the zoalminers
and the C.P. coalfield will be covered by that scheme.

Shri §. V. Krishnamurthy Rao: Have the Government dccepted the recom-
mendations of the Bhore Committee that one of the conditions for starting any
new industty should be the insistence of housing accommodation for labour by
the employera?

The Honourable Shri Jagjivan Ram: That concerns the Ministry of Health.

Shri S. V. Krishnamurithy Rao: The Bhore Committee has recommended
that before anv licence is given for a new industry, one of the conditions will be

for the provision of sccommodation by the industry for labour, Has that con-
dition been accepted by Government and is it being insisted upon?

The Honourable Shri Jagjivan Ram: The qfiestion is still not clear to me.

Mr. Speaker: The Bhore Committee had recommended that in the ease of
starting new industries, no permission shculd be granted unless there i a econ-
dition precedent that certain houses will be put up by the industrialists. Have
Government sccepted that recommendation of the Bhore Committee and are
they acting upon it?

The Honourable Shri Jagjivan Ram: As regards the workers’ houses, the
Government have not sccepted that pclicy. But Government have aceapted
the policy that in case of new factories, certain conditions as regards health,
safety and sanitation sholld be insisted upon and the industrialists concerned
‘will be given a licence provided they fulfil those conditions.

Shri V. C. Kesava Rao: May I know how much time will be taken to com-
plete the housing scheme for miners?

“ The Honourable Shri Jagjtvan Ram: I have already stated that it is & five
year scheme.

. Shri T. A. Ramalingam Chettiar: Have the Government decided as %o
what sort of subsidy they will give to the industrislists who put up houses?
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The Honourable Shri Jagjivan Ram: The question is not of giving a subsidy
%0 the industrialist: the question is one of setting up & housing board, snd the
board will look to the execution and supervision of workers’ housing. In what
E:)oporﬁon Government, industry and labour are to contribute towards the

using fund is 8 question which is still under the consideration of she Govern-
ment.

Shri H. V. Kamath: With reference to part (b) of the question, may I kuow
what is the optimum room or space, according to international health experts,
which is required for a8 human being to maintain himself in proper health?

The Honourable Shri Jagjivan Ram: We have laid down a specifie pian for
s worker’s house, which contains two rooms and two verandahs. The rvoms
are of the size 12'x 10", )

Prof. N. G. Ranga: How many houses do the Government of Indio proposs
#o construct in an acre? Is it 15 or 20?7 : .

The Honourable Shrl Jagjivan Ram: I cannot indicate that off-hand.

MmSmMUM  SALARY FOR ENGINEERING SERVIOES

1178, *Shri V, 0. Kesava Rao: (s) Will the Honourable Minister of Works,
Minee and Power be pleased to state the minimum pay fixed for a qualified
Engineer (degree holder) in India? -

.(b) Are Government aware that in certain non.Indian firms, elactrical
engineering graduates are employed in the scale of Rs. -85-24-50-5-75?

{¢) Do Government propose to consider the question of introducing e legisla-
-tion to Bx a minimum salary for the engineering services?

Shri Satyanarayan Sinha: (a) There is no minimum pay fixed for qualified .
“Engineers in India. The Central Public Works Department usually offec Rs.
150 p.m. to start with to qualified Engineers who hold degrees in the scale of
Rs. 100-300. '

(b) I have no infermation.

(e) No.

AvrooaTiow oF Businmss PrEmisgs To Rerveres 1w DELEX

1179. *Bhri V, C. Kesava Rao: (a) Will the Honourable Minister of Relief
and Rehabilitation be pleased to state whether Government have begun the
-allocation of business premises to the refugees? .

(b) On what principles have Government based the allocation af these
‘business premises?

The Honourable Shri K. O, Neogy: Tt is presumed that the question relates
_ %o Delhi.
(a) Allotment of shops is in progress.
(b) Allotment is made in consultation with the Central Advisory Comunittee
.on the basis of the length of experience snd the kind of business formerly engag-
ed in, as well ae the staus in relation to the volume of business and invest
qnent, the amount of taxes assessed or paid ete. Consideration is also given
40 the economie need of the locality where business premises suitable for a
«qualified applicant are available for allotment. )
Shri V. 0. Eesava Eao: May I know whether any business premises are
woccupied foreibly by the refugees?
The Honourabls Shrl K. O. Neogy: Oh, Yes. That is our principal head-
ache. The number of such cases is 3,334.
Mr, Hussain Imam: How many such forcibly occupied houses Have been
wacated?
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The Homourable S8hri K. 0. Neogy: I am not dealing with houses but busi-
ness premises.

Mr. Hussain Imam: How many such business premises have béen vacated?
The Honourable Shri K. C. Neogy: So far as this category is concerned, nona.

allot anyd & o odum 3 el @85 WS 1 plen Rl §Rmpd Gl
e, P
Giani Gurmukh Singh Musatar: Have some business premises been alivtted

by lottery?
The Honourable Shri K. 0. Neogy: Not ab all,

Prof. N. G. Ranga: How many business premises are there which have not
yet been unlawfully occupied and which have been lawfully allotted to any of
these poor ? :

The Honourable Shri K. 0. Neogy: Lat me give the figures as far as I have
got shem category by category. First of all there is the category of shups, which
were sealed by the Custodian. They are aciualiy availaole to us for purposes of
allotment without any difficulty. There-are 125 of them. For these 125 the cases-
of 56 applicants have been finalised but the allokments have not yet been de-
olared. Then the second category consiste of shops in respect of which care-
#akers were appointed by the Custodisn. They are not sealed but they sre in
the possession of curetakers, Then there 18 another category of shops wrong-
tfully occupied by local persons and the number of this category is 427. I have
slready given the number of the category of shops unlawfully occupied by re-
fugees, the number being 3,884.

Prof. N. G. Ranga: Has sny shop been sllotted to any of these refugees in:
New Delhi?

The Honourable Shri K. 0. Neogy: T have not got the figures separatcly for
New Delhi and Old Delhi. If the Honourable Member wants the figures sepa-
=ately I ghall certainly supply them in that manner. -

Prof. N. G. Ranga: How many months will Government take to come to-
8 decision about the 56 houses, in regard to which the allotment is being,
finalised ? '

The Honourable Shri K. C. Neogy. It is true that they were in possession of
the Government for some time but I am afraid I have not been able to cnvey
tc the House the complexities of the problem. I have indicated the various.
eonsiderations that have fo be taken into sccount. Then again there is another
consideration which is very important and that is the proportion of shops to e
allocated to r:fugees from different aress. If you_want {o observe all these
varions principles it becomes a terribly difficult job. Let me assure my Honour-
able friend thar no avoidable delay has taken place in this natter.

Prof. N. G. Ranga: Then there are the T3 premises which are in charge of
caretakers. Does that mean that these 78 are still vacant or caretakers are
making use of them?

The Honourable Shri K. 0. Keogy: The caretakers are conducting business.

Prof, N. @. Ranga: Are they refugees?

The Honourable Shri K. C. Neogy: Yes, they are.

Drt P. S. Deshmukh: Have Government under consideration any scheme for
the progressive decrease in the number of small shops, as other avocations hes
come available to the refugees?

. ‘The Honourable Shri X, G, Neogy: [ do rot uaderstand what my Honourable
friend means by small shopd.

‘-
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Dr. P, 8. Deshmukh: Is not the Government aware that there bas been an
abnormal increase in the number of small shops in Delhi as well as all over the
country? Does not the Government corsider thgt the mere incresse ol them
is a non-productive method and something should be done to decrease the num-
ber of small shops and utilise the people for other purposes?

The Honourable Shri K. O, Neogy: These shops do not fall under ths scheme
to which I have referred in answer to this question and the whole matter is
heing looked into by the autborities of the Delhi Provinee as also the Muniei-
pality. '
Resurts oF RECENT DISCUSSIONS BETWEEN RELIEF AND REHABILITATION M1Nis-

TEES OF INDIA AND PARISTAN ‘

1180. *Mr. R. K. Sidhva: Will the Honourable Minister of Relief- gnd
Rehabilitation be pleased to make a statement on the result of his recent visit
to Lahore to discuss with the Minister of Relief and Rehabilitation, Government
of Pakistan the various pending questions between the two Dominions?

The Homourable shri K. 0. Neogy: The Honoursble Member is referred to
ﬁe t.Parlflss Communique dated the 16th March, 1948, & copy of which is laid on
- e_ N

PRESS INFORMATION BUREAU
GOVERNMENT OF INDIA
PRESS COMMUNIQUE
Rzsuits oF IsTER-Dowiwion Tarke 14 Laxome

Agreement Reached on Several Matters

The Ministers of Relief and Rehabilitation for Pakistan and Indis have been holding
discussions at Lahore for three days snd have exsmined a great many matters outstanding
between the two Dominions, with the assistance of administrative officers concerned.

Three important iderations have infl d the di ions and the decisions taken.
The first is that there should be reciprocity onm both sides in full and generous messure
8o that an atmosphere of lasting goodwill may be creaf The second is that in so far
as possible, both Dominions will use their good offices to reuade States that have acceded
to either inion to fall in liné with the decisions taken during this meeting. The third'
is that from time to time, complaints have been made b;r one Dominion to the other in

ard to incidents involving hardships snd injustice to individuals. It has been agreed
that in future whenever there is a plaint, the Dominion d will promptly make
AITANR ts to investigate the incident and ask for association with the enquiry of &
representative of the other Dominion. The two Ministers have agreed that drastic and
exemplary action will be taken sgainst offenders.

The Ministers feel that one of the most important matters which must be dealt with
very quickly, concerns the recovery and restoration of abducted men. The hinery
that exists for the purpose and results achieved so far have been reviewed and it is recog-
nised that results have fallen short of expectations. An improved machinery is heing
set up and an all-ont effort is called for and would be made. The basis of all efforts
hitherto made for the recovery of abdncted women has been voluntary in character. If -
despite the improved machinery, quick and satisfactory reeults are not achieved, stern
Legislation may have to be enacted to des] with the situation.

Exchange of prisoners has been delayed owing to certain legal technicalities. The
Pakistan Government is enacting almost immediately a Central Ordinance and it is expected
that India will enact similar legislation as soon as the text of the Pakistan Ordinance
is available. The Pakistan Government have emphasised the importance of bringing the
Delhi Province within the scope of the scheme for oxchange of prieoners in respect of
cases arising ::[ﬂt?ir the 1]?;;[:;h Atll)znst 1947. The dGokument of India are examining the
question in relation to i Province and a decision may be expected shortly. Tt is
hoped that Mwatln&“hmﬁ:dof prisoners hwill be started inyf-he near future. B(Zanwhi'le.
instructions are being iss to ensure that the prisoners concerned wi e
and taken care of in the jmils, of the two Dominignm od will ke triaied welt

The Government of Pakistan have specially raised the question of discharged Mufim-
soldiers of the Pakistan forces and their families. The Gov:mmmt of India sgg:;ed to unse
their good offices to secure that these persons.are removed from Patiala at a very early
date and given the option of staying in India or going to Pakistan, The Heuourable
Mr. Neogy has assured the H \ble Raja Ghaznafar Ali Khan that he will have this
matter trested as one of top priority. i
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‘The decision regarding of contents of vaults and safe deposits and banks

+ Tecovery
bas been reviewed. It is felt that the work should be ited and i
s eer " expedi steps are being

. A satisfactory agreement has beem reached in regard to tramsfer of Gov Dt securi-
ties, certificates, bonds, debentures and shares of Joint Btock Companies held by evacuees
in the two Dominions. It is expected that the work of transfer \rﬁl be expedited.

Tt has been a that licensed arms detained by other Dominion during the process
of evacuation will be restored to owners. Machinery has been set up to expedite the resto-

tation and it has been decided that arms licences of evacuees which were valid on 14th
Auagust 1947 will be deemed to be valid for this purpose. -

1t bhas been agroed that property of evacuees which has been detained in either Dominion
during searches or otherwise and for which receipts have been issued by Government officials
will be restored to the owners on production of such receipts. i

As regards funds’ of co-operative banks in East and W}-;at Punjab Province, the Regis
trars of Co-operative Bocieties of the two (overnments have evolved an agreed scheme
in p of a decinion taken at the Conference held in December 1847, It.is hoped
that the scheme will be impl ted i diately. Although the matter is not directly
;concarned with the agreement between Easst Punjab and West Punjab Provinces, both
Dominions have agreed to use their good offices to secure substantial application of the
vrinciples of the scheme to States on either side.

Among other matters discussed were Provident Fund of Government and non-Government
- amployoes including teachera, settlement of conmtractors’ dues, extension of period of validity
of cheques issued to such contractors and exemption from Customs search and duty of per-
- sonal belonmnga‘ of evacuees. For most of these matters, satisfactory solutions have been
weached and it is expected that others will be settled shortly.
Three important questions pertaining to property will be di i by a C ittee of
Administrative Officers of the two Dominions on the 22nd March. These are :
1) transfer of moveable property of evacuees,
{2) restoration of property to evacuees who wish to retarn to their homes, and
2} an Inter-Dominion settlement in regard to immoveable property.

Ministry of Relief and Rehabilitation,
New Delhi, March 16, 1048,

Mr. B. K. Sidhva: Mav I know whether as a result of the discussions which
the Honourable Minister had gvith the Pakistan Minister at Lahore they have
come to a definite decision? that eommunique it is not explicitly stated as

- 4o what decisions have been arrived at, whether all decisions have heen®arrived
et and if there are any questions pending whether the Ministers will 1neet
again? : ) '

The Honourable Shri K. C. Neogy: The question of implementation «f the
agreements is pending consideration n both sides, and some of the matters.
have already been taken up for implementation. Some matters are still Leing
pursued for the purpose of further consideration.

Mr. R. K. Sidhva: At what stage is it today?

The Honourable Shri K. §. Neogy: I am afraid it iz a long list of subjects '
that we discussed at the conference and unless questions are put to me mcre

- specifically it ie very ditficult to give an answer. Take for instance the ques-
tion of the exchange of prisoners. The exchange iz likely to starb
on the b5th of this month, that is in two days, as between the East sand
West Punjab Governments. That is & piece of information that has come to
us only recently. There are other matters regarding property, rescue of abdue-
ted women etc., and some progress has been made in regard to some of these

- dtems. In regard to others the matter is still pending negotiation.

Mr. R. K, Sidhva: Tn regard to {he question of property, may I know
‘whether any decision has been reached fer exchange of property?

The Honourabls Shri K. 0. Neogy: That is an issue which was not covered
by <his conference to which my Honourable friend has referred. Thal is a
- matter which was recently discussed by an official committee of the
two Dominions. That Committee has made & report apd 1 am gled to be
.'ablé to téll the Houde that so far as the officers are concerned they were unani-

_anous in their recommendations on both sides. That report of the Committes
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is under careful c-xa.mination, and within, say, the next few weeks an Inter-
likely to take place for the

Dominion Conference at the Ministerial level is
purpose of considering these recommendations and finalising them:.

Mr. R. K. Sidhva: Can the House have some idea of the report?

The Honourable Shri K. C. Neogy: Ir is expected to be treated ns wonfiden-
tisl. Apart from anything else, the report is of a Committee of Officers of the
two Dominions. .

Dr, P. 8. Deshmukh: Is it not
ween the spirit in which the Pakist
and the spirit in which we implement them.

Mr. Speaker: Order, order. Itisa matter of opinion.

* ghri Mihir Lal Chattopadbyay: Was the discussion at the conference held
ot Lahore confined to Western Pakistan and the Indian Union?

The Honourable Shri K. 0. Neogy: That was so. .

Prof. N. . Ranga: What is the respective time-lag between taking a deci-
sion and enforcing it on the Pakistan side and on ouf side? Is any count being
kept at all? ’ .

The Honourable Shri K. 0, .Neogy: If 1 have learnt anything since takiug
over charge of the Ministry, it is the art of patience.

1181, *[With drawn)
ImporT OoF Raw Fmms mro INDIA

1182. *Seth Govinddas: (a) Will the Honourable Minister of Commeroce
be pleased to state what is the total value of raw film imported into India during
the years 1939 and 19477

(b) Do Government propose to sto
due to the importation of raw films?

(c) Have Government considered the feas
producing industry in the country ?

The Honourable Mr, 0. H. Bhabha: (a) I lay on the table a statement con-
taining the required information. .

(b) Until raw films are manufactured in the country, it will nob be possible
to stop importing them, particularly &8 they are an important raw material of
the vast motion pictures industry.

(c) Yes. Raw film manufacture is a highly technical and specialised indus-

The establishment of this industry will necessitate the establishment of &
number of chemicals and inter-mediates which are not produced in the country
at present. The most important_requircment is gelatine of a very special qua-
lity produced by only a few firms in the world. The question of manufacture
of industrial nitro-cellulose (required for making raw film) at the Cordite Fac-
tory, Aruvankadu, has slready been taken up and some success attained in ex-
perimental production. The "questign of production of acetic acid and acetio
achydride required for the manufacture of cellulose acetate has received cou-
sideration. One of the stages in the development of the raw film industry is
“*casting’’ of the film from solutions. The first *‘film casting” plant has already
been imported into the country and installed by a firm in Caleutta for the pro-
duction of transparent flm. Every assistance is being lgiven to this firn and
its progress watched. It is proposed to go further into the question of egfablish-
ment of photographic film industry after it has had some success on its plante

Before a plan can be formulated for the production of raw films g 1 num-
ber of auxiliary industries will have to be established. v

C -

& fact that there is & world of difference hel-
an Government. implements the decisions

p the drain on India’s foreigp exchange

ibility of establishing 1 raw-film
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Statement

Following are the fignres of im of raw cinematograph films daring the years 1039-40
snd 1946-4Tsmd four months endingpoﬂiy 1047 - v

L] - Value

Rs,
1830-40 . ... 31,02,568.
194647 - .. ... B4,11,316.
April-July 1047 .. 3815434

* Figures later than July 1847 are mot readily available,

Seth Govinddas: Is there any plan before fhe Government for starting a raw-
film producing industry by the state itself?

The Honourable Mr. 0. H. Bhabha: No, Sir, there is no such plan at the
moment,

« Beth GQovinddas: Have any private parties except the one to which the
Honourable Minister has referred, applied for licence to open such factories in
this country? )

+ The Honourable Mr. 0, H, Bhabha: I should like to have notice of that-
question.

Seth Govinddas: With reference to part (b) of the question, are Government
aware that most of the films which are produced in this country sre of 4 trash
nature and do Government therefore propose to give licences to those conzerns.
only which produce good films? .

The Honourable Mr. 0. H, Bhabha: As I have said, the film indusiry is a
very important industry in this country. Keeping that in view Government
have been issuing import licerices.

Dr. B. Pattabhi Sitaramayya: May [ know whether the film exporters from
foreign countries are bound to supply these films to whomsoever licences are givan
by the Government of India?

The Honourable Mr. ©. H. Bhabha: Not necessarily. Before issuing lizence
we generally require some pgoof that ncgotiations have taken place between the
?npom-r and the exporter at the other end regarding the supply by the exporter

rom that end. .

Beth Govinddas: Is it not a fact,that these days no licence is required by iny
film producer for importing these films and they are at liberty to import any
amount of film they require?

The Honourable Mr. 0. H. Bhabha: No, Sir, that is not correct,

TearNva COURSES FOR REFUGEE WOMEN

1183. *Shri V. 0. Kesava Bao: (a) Will the Honourable Minister of Relief
-and Rehabilitation be pleased to state the training courses proposed to be started.
for refugee women and the probable number that can be trained and the durs-.
tion of such training? B

(b} 1s the selection of candidates done by a committee?

(c) Are non-officials-associated with the committee?

(d) Do Government propose to make use of the training facilities provided:
by the Ministry of Labour for this purpose? ’

The Honourable Shri K. O, Neogy: (a) The Ministry proposes to start train-
ing courses for 850 refugee women in a variety of subjects. The duration of
crurses under this scheme varies from subject to subject, but on an average will
be 12 months. Besides this scheme, arrangements have been made with the
Ministry of Labour for the training of 300 refugee women in a number of voca-
tiona. The duration of these courses ie shout 6 to 8 months. Apart from these
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the Ministry has some women's Homes in Delhi and Kurukshetra where refogee
-women are taught a number of useful occupations. The number of refugee
women benefiting from training at these Homes is

(b) Yes. .

(¢) Yes.

(d) These are already being utilised.

Shri H, V. Eamath: What are the various subjects, occupations and voca
‘tions in which training is proposed to e given to these refugee women?

The Honourable Shri K. 0. Neogy: Knitticy, embroidery, spinning. tailor-
sing fruit and vegetable preservation, sewing and_cutting, crochet work, prepo-
ration of food articles, dress-making, soft toy making, cooking, carpet weaving,
-calico printing, dyeing, fancy leather work, hand embroidery, laundrying, basket
making, pottery, clay modelling, ar$ in relation to craft work, art painting ote.
I may add that there are_ courses in shorthand and typewriting which are pro-
-vided by the Labour Department in their Training Centres which are also being
-utilised for this purpose.

Shri V. 0. Kesava Rao: May I know whether any training is given in nursing
-and midwifery to these refugee women? .

The Homourable Shri K. 0. Neogy: There is s regular nursing class at Kuru.
%shetra. It is considered to be a very successful experiment. &

Shrimati G. Durgabai: May I know from the Honourable Minister as to what
arrangements the Government are meking to provide employment for these wo-
anen after they ¢omplete their training? _

The Honourable Shri K. 0. Neogy: We will hawe some little time to sonsider
this. And I should very much appreciate if the Honourable the Lady Member
were to favour me with her suggestions in this matter.

Dr. B. Paitabhi Sitaramayya: In regard to the training given in cooking ie
any attempt made to widen the range in cooking so ae to include South Indian
preparations?

The Honourable Shri K. C. Neogy: T 517 afraid they may be found to be some-
what too hot.

Seth Govjnddas: In view of the fact that there is a grest dearth of nurses
in this country, is any training in nursing being given to these refugee wowcn?

The Honourable Shri K. 0. Neogy: 1 have already stated that we have got
4 very sucoessful class in nursing at Kurukshetra.

Shri H. V. Eamath: Are there general literacy classes?

The Honourable Shri K. C. Neogy: 1 imagine go.

Shri H. V. Eamath: Are there competent teachers in adequate number to
impert training in all these various vocations? )

The Honourable Shri K. C. Neogy: We are graduslly putting on the field
adequate number of teachers in all these various vocations.

Shri H. V. Kamath: Both men and women?

The Honourable Shri K. 0, Neogy: Yes.

Begam Aizaz Rasul: May I know where these centres are Jocated, and Low
many? -
 'The Honourable Shri K. 0. Neogy: Sq far as Delhi is concerned, there .=re
the S8amsad Manzil and Bal Niketan. And four relief centres are located at Karol
Bagh, Subzi Mandi, Paharganj and Babar Lane. Then we have the home at
Kurukshetra to which I have already made a reference. Then there are u few
other centres which are proposed to be started in Delhi ss also af Eurukshetrs,
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REsgarcr INsTITUTIONS IN DELH1

1184, *Dr. P, S. Deshmukh: Will the Honourable Minister of Works, Mines.
and Power be pleased to state:

(a) the number of Research Institutions in Delhi;

(b) the names and the number of new Inetitutions like the Central College
of Agriculture that are proposed to be started within the next three years; and

(c) whether Government propose to consider the desirability of starting these
Institutions in the rest of India?

Bhri Satyanarayan Sinha: The question should have been addressed to the
Honourable Minister for Education who has agreed to answer it on the day
pllotted to his Ministry. )

NEPaL's PRrME MiNIsTER VISIT TO THAT OF INDIA.

1185. *Mr. R. K. Sidhva: Will the ‘Honourable the Prime Minister be:
pleased to state the object of the visit of the Prime Minister of Nepal to the
Prime Minister of India? R

The Honourable Pandit Jawaharlal Nehru: His Highness the Maharaja of
Nepal is in Tndia for medical treatment and for rest. The Government of India
invited him to visit Delhi as an sct of courtesy to the Prime Mimster of &
friendly neighbouring Btate with which we have close ties.

GoverxMENT Furnirure Donps IN NEw DELHL

1186. *Shri B, Shiva Rao: Will the Honourable Minister of Works, Mines
and Power be pleased to state: : =

(8) the number of Government furniture duinps in New Delhi;

(b) the periods for which each of these dumps have existed:

(c) the estimated value of each of these dumps; and

(d) the estimated depreciation in the value of each dump?

Shri Satyanarsyan Sinha: (a) to (d). The information ssked for by the
Honourable Member is being collected and will be laid on the table.

VALUE OF ALLOPATEIC AND PATENT MEDICINES AND SUBGICAL INSTRUMENTS
IMPOBTED DURING 1946-47

1187. *Dr. V. Subramaniam: Will the Honourable Minister of Commeree
be pleased to state the total value of: )

(i) allopathic medicines and pateht medicines imported into -our country
during the year 1946-47; and .

(ii) surgical instruments, and other appliances for medieal purposes for the
same period ? :

The Honourable Mr. O, H, Bhabha: (i) and (ii). A statement is placed on
the table of the House.

Statement
. Showing the quantity and value of (i) Drugs and medicines (ezoluding chemicals but
including proprictary ond patent medicines) (2) optical inetruments and (3) Surgical instruments
imported o private account into Britich India by sea from abroad during 1946.47
Quantity Value
ARTI0|ES AND ¢ OUNTRIES OF < ONSIGNMENT
I. DRUGS AND MEDICINES (EXOLUDING CHEMICALS)
-

_1  Aloea— Cwis. Ra.
Unitu; Kingdom . N . 1 712
Aden & Dependencies . . 460 26,129
TUnion of Bouth Africa . . 104 7,490
Nether lands TR . . 21 3,839

. Tom . 586 38,179




Articles and countries

of consignment

2, Asfoetida—
‘Maakat Territory
Trucial Coast
Kuwait . .
Iran

3. Campho—
.Uniwd Kingdom

Burma

Straits Settlements

Hongkong

Netherlands

China . . . .
United Btates of America .

—

4. Cocaine—
United Eingdom™
China . .

United Btates of America .

b. Codliver Oil—

United States of America

United Kingdom
C Ith of Aust:
Norway . .

United Btates of America.

6. Morphia—

United Kingdom. .
United Btates of America .

7. Preparations of Opium and

United Kingdom
"Switserland) .

United Btates of America
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Quantity Value

Cwis. R,
5,060
® 1,750
93 1,125
922  1,29,630
0,949 21,006

11,010 1,689,461

Lba.
1,740 13,011,
8,204 40,264

500 5,046
85,171 1,165,093
2

165,617  6,59,561
98,473  2,88.778

349,705  14,17,754

Ounce,
91 12,003
L000 4,540
1,600 29,986

13,097 47,519

Lbs.
578,576  7,75,808
144 154

1,269 1,293
1,872 1,774

. 631,800. . 1,790,180

Ounce,
3,220 1,20,717
c21 5727
3,247 1,35,444
2,017,384
208
14,618

2,32,204
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At and ocountries
Consignment
8. Propristary and patent medione’.—
United Kingdom
Palestine . .
Ceylon
Hongkong . .
Union of Bouth Afrios
G alth of Australi . .
France . . B . . f.
Bwitzerland . . . . .
Italy B . :
UnitodMofArmﬂm .

ToraL
0. Quinins Sali—

(a) Quinine eulphate or MM-—

United Eingdom . . . . .

Burms . » . B . . .
United Btates of America . .

#'

ToTaL

i
Ab) Qunine hydrachloride or dehydr sholoride.—

TUnited Kingdom
United Btates of America

ToTAL

He) Other sorte—
United Kingdom .
Straite Settlements
China . -
United Btatea ofm .

ToTar
.

10. Sacehari —

United Kingdom . . '

Btraites Jettlements . .

C Ith of A
Notherl anda
Belgium

oo France . . . . . .
Bwitzerland .~ . . . . . .
Ttaly . e e e e w e
WUnited Btatea nf America . . . . .
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Quantity Valas
Lba. Rs.
$2,06,270
2,149
1,82,457
878
73,378
22,708
1,390,495
31,619
1,55,719
1,102
u,is,asz
50,31,464
25,647 10,32,821
1,466 " 85,051
681 19,389
27,794  11,38,161
8,103 408,174
400 19,789
6,599 4,27,963 -
21,144  11,52,341
560 _ 3,750
1 20
4,182 1,27,510
26,837  18,18,601
22,781 2,444,284
3,136 1,14,369
. 2
27,200 9,569,662
11,717  3.57.625
8,450 2,43,687
13,212 2,49,813
21,866 4,29,379
2,012 23,630
37,611  2,72,593
1,48,075  29,00,044
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Artielos and countries 6f
11. Sarsaparilia and preparations thereof —
United Kingdom ?”. . . oj‘
- Br. West India Islands . . .
O Jt‘hof‘ _¢.|-
United Btates of America .

12, Slomx inaluding liguéd storaz —
United Kingdom .

XTnited Siaies of America . P -

A3, Gther soris—

United Kingdom . -
Palestme . . . '
Aden and Dependencies

Ceylon . .
‘Burma . . . Lt
Straive Settlements .

Foderate Malay Stetes

Hongkong . .

Unjon of South Afriea

_Zanziber and Pemba

Kemya Colony .
Anglo-Egyptian Budan

Canadr .

Br, West, ],n&slahnﬂt .

T ith of Australia .
New Zesland . = .
Bweden s
. Nurway . .

Denmark . .
Netherlands . N
France . -

Spsin B .

Portugal .

Switzerland .

Tialy .

Mhaﬂwnkin .

Hyria .
Maskat Territory

Trucial Coaat

Sandi Arabia

Tran .

Chine

k1 {Fr. Protactorsie)

United Btates of Smeriea

Mexico

Beazil | S B

uantit Valae
?.bl! . v Rs.

63,777
e n.]”
ToTAL . ... B i.«m,m

265 1,376
49,052 20,331
Gdd 3,500

Toran . Tao,:ﬂ 2§,308

S

a.24,25,146
9,003

2,085

A0

18,788
4,16,9%
1,843
1,771,960
31,603
1,716
50,265
m
3,90,088
223
4,123,802
1,27,214
4,338
- 20,612
4,071,040
2,01,302
oyt
5,002
46,588,381
3,28,688
4,09,45¢
Tiom
2850
. S0R
28,107
82,600
28,170
13,182
130,580,684
2m
" 51,386

B ——— e
‘Fovar 53544,813
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Articles and countries Quantity ~  Value
of consigment - Ras.
IL Instruments, Apparaius eto—
(a) Optsial—
Unifed Kingdom . . . 5,15,143
Palestine . . . . 6,980
Ceylon . . . . . 21,806
Burma . . . . . 194
Btraits Bettlements . . . 50
Union of Bouth Africa . . 30
Canada . . . . . 5,06,628
Com { 1{b of Australi . 3,634
NWetherlands . = . . . 1,516
France . . . . . 4,337
Bwitgerland , . . . .. 2,900 _
Ttaly . .. o 8,404
Ceechoslovakia . . . . 18,067
China . . . . - . 1,006
United Btates of America . . . 27,20,572
—
Toras $9,13,155
(b) Surgical—
United Kingdom . . . 16,39,539
Ceylon . - 918
Burmea . . 180
Btraits Bettlements 5,457
Cennde . 46,061
Ce 1th of Austral 77,624
New Zealand 40
Bweden $.833
Belgium 200
Bwitzerland 1,371,774
Ttaly 8,131
China . . . - . . 37,624
United Btates of Ameriea . . . 11,28,166
Torsr .. 30,80,446

ghri H. V. Kamath: How many factories are there in this country for the
manufacture of surgical instruments, private or stateowned?

The Honourable Mr, C. H. Bhabba: 1 should like to have notice of that
guestion. .

Shri Khurshed Lal: Are Government aware that there is a great shortage of’
penicillin and such other drugs i this country?

The Honourable Mr, 0. H. Bhabha: The Government is fully aware of that
and all possib'e assistance is being given under the direction of the Health
Sdinistry. Whenever the Health Ministry suggests imports from' abroad, licences
are very freely issued.

‘ghri H. V. Kamath: Are the surgical ingtruments manufactured in this-
gountry standardized or tested?

The Honourable Mr, O. H. Bhabha: T do not kmow. This queetion should.
e addressed to the Ministry of Industry and Supply.

L]
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Dr. V. Subramanlam: May I know the arrangements that are made to
request these many companies in India to prepere medicines which are required
in India?

The Honourable Mr. 0. H, Bhabha: This question doer not arvise fron: the
previous question at all. The question under discussion is about imports of
medicines and surgical instruments from abroad.

SHORT NOTICE QUESTIONS AND ANSWERS

Prof. N. @G. Ranga: Prof. Bhibban Lal Saksena has suthorized ma to puﬁ his
short notice question.

Mr. Speaker: I bhave once stated that I am not inclined to permit suthonty
except, of course, in cases where a member’s absence is due to unavoidable
reasons.

Prof. N. @, Ranga: That is how it has happened. He was obliged to go to
Gorakhpur on a very important matter beeause he had a conference there, and:
he gave me this letter of authority. '

The Henounrahla Shr X, 0. Neogy: 1he Honourahle Member in  order to
mal:> sssurance doubly sure, has also given regular notice of substantially f.he
very same questions. They will come up later.

Mr. Speaker: The cther guestion also falis through since t.he mewper g
absent.

Rerusar or DisTR o1 Megitiraty MONTGOMEERY. 7O LES1CRE AN AFDUCTED
Hiwpu GikL To IND1AN LoMiN1ON

* Prof. Shibban Lal Saksena: (a) Will the Honourable Minister of Relief and
Rehabilitation be pleased to state whether the attention of Government has been
drawn to a news item published in the Hinduslan Times, dated the 6th March,
1048, stating that the District Magistrate of Montzomery refused to restore a
Hindu girl to the Deputy Liaison Officer of the Indian Dominion on the ground
that lie could not displease the Muslim Zamindar of the ileqa, from whose cus-
today he girl had been recovered and the girl was sent back to the Zamindar?

(b) If the answer to part (a) above be in the affirmative, has any representa-
tion been made to the Government of Pakistan in this connection?

(c) If so, what has been the result of such representation ?

(d) Do Government propose to see that ﬂ}k _unfortunate Hindu girl is
recovered and restored to her parents?

(e) Are Government aware that a very Isrgel number of young abducted
Hindu and Sikh women are in possession of Zamindars and other rich and in-
fluential men of Pakistan, and that the Goverrim#nt of Pakistan is not prepared

$o restore them?

f) Are Government aware of the intensity of feeling in the Indian Dominion
on this question? If so, what steps do they propose to take in the matter?

The Honourable Shri K. ¢, Keogy: (a), (b), (c) and (d). Yes. Government
noticed the mews item and instructed their representative at Lahore to institute
enquiries. All the fucts of the case are not yet clear. The woman whe- is
veherently opposed to being brought out to the Indian Union has now been
taken to the Ganga Ram School Camp in order to see whe!.her she can be per-
suaded o go peacefully to her relations in Indis.

+A to uus questi muw.m:a.mwmmu
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(e) Government. have received such reports.
-

9] Government are aware of and share the intensity of public feeling on the
question of the rescue of abducted women and are constantly taking all possible
-steps for the rescue and restoration of these unfortunate persons.

JEPRESENTATION - TO PAKISTAN  (GOVERNMENT 76 - THE LOCATION OF ALDUCTED
Wouny iy rive KasaMir B wperR DISTRICTS. AND THE CLOSING OF THOSE
Pravaacesd To {Npiax Troops axp O3 VILIANS. ~ =

+¥Prof. Shibban Lal Saksena: (a) Will the Honourable Minister of Relief and, 7
Rehabilitation be pleased to state whether Government are aware that five of - °
the districts, whieh border Kashmir, are completely closed and neither Indian

v then:, and that most of the abduected woinen have

troops nor civilians ean en
been kept in those five districts? : £

(b) Has any representation been made to the Government of Pakistan in this
respect ? '

(e) Tf so, what has been the result of such representation ?

(d) What further steps do Government propose to.take in the matter?

The Honourable Shri K. C. Neogy: (a) Five of the districts of West Punjab
‘bordering on the Jammu and Kashmir State are closed to -Indian troops fune-
tioning elsewhere in West Punjab under the Military Evacuation Organisation.
Conditions in these districts are reported to be not such as to enable non-Muslim
civilians to go about with any sense of safety-or security. It has also been.
teporied that o large mwn er of noun-Muslimm women abducted: ifrom West
Punjab as well as from Janunu and Kashmir State are in these districts. - -

(b) Yes. — : : -

(¢) Government of Pakistan have undertaken to rescue these women through
their own administratiye machinery.

(d) The matter is being constantly reviewed and discussed with the Pakisian

-wuthorities.

ELECTION TO STANDING COMMITTEE ¥OR MINISTRY OF
COMMERCE
The Fonourable Mr. C. H. Bhabha (Minister for Commerce): Sir, I move:

“That this As=sembly do proceed to elect in such manner as the Honourable the Speaker
aav direct. one member to serve until the end of the financial vear 1948-49 on the 8tanding
lommittee {0 advise on subjects concerning the Ministry of Commerce, vice Mr. M., A,

A

‘Sreenivasan, resigned.”’

Mr, Speaker: Motion moved: _

“That this Assembly do proceed to elect in such manper as the Honourable the Speaker
ay direct. one member to serve until the end of the financial year 1948-49 on the Standing
Commiites to advise on subjects concerning the Ministry of Commerce, wice Mr., M. A.
Sreenivasan. resigned.” :

Prof. N. G&. Ranga (Madras: General): May T know whether this Committee
nas met at all, and if so how many times, since it was oonstituted last, and
whether it has discussed the proposals that came before the Havana Conference?
' The Honourable Mr, G. H Bhabha: That matter was not discussed. The
compmittee nret on one ceszassion. 1 am sorry to have to revort o the House that

out of a total of 10 members on this committee, three members were present on
then the fourth membar~entered but iefi within five

my Honourable

n

f.h;-‘ RO _ORERRIION :""'.';
‘minuies after the beginning of our discussion. Any one of

+Answer to this queetion laid on the teble, the questioner being absent.

LS .
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“friends cn this committee who was present then will bear testimony to this.

Subsequent to that we tried to convene a meefing on several occassions, but it

was not suitable to all the members concerned.  Ag a result of that, no meeting
has subsequently been held.

Br, Nazituddin Ahmad (West Bewyygui: Musiing: The ditficulty 48 that these
committee mneetings clash with the mtbmgt of this House. Members have to
divide their time between the meetings of the Committee and the duties in the

. House.  If tirnes and dates are sclected suitably, then of course the members
~ will be able to attend meetings of the committees. Otherwise it is an» unneces-
sary slur on the members to say that they are indifferent. .

Shri H. V. Kamath (C.P.®%and Berar: General): May I request youm, Sir, to
see that! Cernmittee meetings are not called when the House is sitting?

The Honourable Mr. C. H. Bhabha: Government is prepared to accept that,
but it was at the instance of the members and according to their couvenience
that these committee meetings were called before the House actually meets or-
is in session. e
: Mr. Speaker: The Chair hag its own views about these t-mma,it,h*ns, but 1
do net think I need express them, A : :

The question is:

¢“That this Assembly do proceed to elect in such manner as the Honourakle the Speaker
may direct, one member to serve until the end of the financial year 1948-40 on the Standing

Committee to advise on subjects concerning “the . Ministry of Commerce, vice Mr. M. A.
Sreenivasan, rvesigned.” . -

The motion was adopted. | : -

Mr. Speaker: I have to inform Honourable Members that for the purpese of
election by means of the single transferable vote of a member to the Standing
Committee for the Ministry of Commerce the programme of dates will be as
follows:

Nomination to be filed: in the Notice Office u wto 1‘7 Noon on Tuesday. the
8th April. ;

Election, if necessary, will be held on Thursday, the 8th April, in ~the
Assistant Secretary’s room (No. 21) in the Council House between the hours of
10-2¢ a.m. and 1 p.0.

-

WORKMEN'S STATE INSUR{\N(W’. BILL —contd.

Mzr. Speaker: The House may now proceed with the fuu;hel consideration of
Workmen’s State Insurance Bill.

The question is:

“That clause 26 stand part of the Bill.”

The motion was adopted.

Clause 26 was added to the Bill.

Clause 27 was added to the Bill.

AT Moty FHoatn 9g AU H5ﬁETFT 7o A 3
Shri Gokulbhai Daulatram Bhatt (Eastern ' Rajputana States Groupj:

Sir, I beg to move:

“That m part (i) of clause 28 of the Bill, for the words ‘has been’, the word ‘m be
substitated.’

: The.ﬂonourable: Shri Jagjivan Ram (Mxmst-ex for Labour): Yes, it is a.ccept-
able. .

.

WORKMEN'S STATE INSURANCE B'LL 3049

-
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M, gpeaker: The queation is:

“*Thet in part (i) of clsuse 28 of the Till, for the words ‘has been’, the word ‘i’ be
subetituted.” .

The motion was adopted.

Shri Gokulbhal Daulatram Bhatt: 1 beg to move:

‘That in parte (iv) and (v) of clsuse 28 of the Bill, for the words ‘has been’, the word
4is' be substitated.” -

The Honourable Bhri Jagjivan Ram: These are acceptable amendments.

Mr, Speaker: The question is: ,
"ia"{oh:ai:mpg:d.‘;i‘v’ and (v) of clans 28 of the Bill, for the words ‘has been’, the word.

* The motion was adopted. .

Mr, Speaker: Is the Honourable Member moving any of his amendments? ,

Mr, Naziruddin Ahmad (West Bongal: Muskim): Tiey are accepted on
‘principle, and therefore I do not 1nove .

Mr, Speaker: 1 find some of these amendments are amendments involving - &
change in words. So, even if they are socepted, it will not be competent for
the drafisman to change the wording. For example, for the word “‘inoluding”’,
the draftsman cannob substitute ‘‘and towsrds”, as suggested in amendment
No. 99, Of course colons and semi-colons stand difierently, but {8 example
amendment No, 100geays “‘for the words and brackets ‘cost {including ali ex-
orses)’. the words ‘cost and all expenses’ be substituted .

Mr. Naziruddin Ahmad: I am not moving the amendment.

Mr. Speaker: I just invite his attention so that he may not labour under the
misapprehension that the draftsman will look into these changes of wording.
The drafteman will not look into ehanges of wording.

Mr, Naziruddin Ahmad: I am pot moving any smendment.

Mr, Speaker: The question is:

“That clsuse 28, as amended, stand part of the Bill.”

The motion was adopted.

(Clpuse 28, as amended, was added to the Bill.

Clanses 29 to 39 were added to the Bill.

At WvF7 wrE Ao Wg o AT §AAT A 2fET E

ghri Gukulbhai Daulatram Bhatt: Sir, ] move:
“That in sub-clause {3} of clause 40 of the Bill, for the worde ‘the’ principal emploper
shall not he entitled’, the following be substitutled : )
‘neither the principsl emplojer mor the immediste employer shall he entitled"."
The Honourable Shri Jagjivan Ram: Sir, I accept it.

Mr. Speaker: The question is: -
shul‘l‘Ir':;:L h;n .“‘tk-‘d:‘l:mthisl of ohmh«io of the _‘Blll, for the words ‘the principal employer
‘neither the principal employer mor the immediate employer shall bhe entitled'.”
The motion was sdopted.
~Shri K. Santhanam (Madras: General): 8ir, 1 move:
“'That for sub-clause (5) of clause 40 of the Bill, the following be subsui uted
_##{5} The principal employer shall bear the expeunses of remiiting the oconwibutsoms
®  to the Curporation’.” '
. As the clause now stands, the words ‘‘Bubject to any regulations made in
i behalf”’, which are at the beginning of the olause, are obviously superflueus
and so the revised clause simply deletes this portion. ' '

A
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“2he Honoursble Shri Jagjivan Ram: Sir, I acoept it.
“Mr, Speaker: The question is: r
“That for sub-clanse (5) of clause 40 of the Bill, the following be substitated :
*{5) Th incipal hall bear the expenses of remitting the contributions
) Toe prndpel empleys el b
The motion was adopted.
Mr, Bpeaker: The question is:
“That clause 40, as amended, stand part of the Bill"
The motion was adopted.
Clause 40, as amended, war added to the Bill.

i s WS QdoaTw wg AT dwEa A7 few g

shri GokulbiAi Daulatram Bhatt: Sir, T move:

¢That in sub-clause (2j of clanse 41 of the Bill, for the words, figures and breckets
‘sub-sections (2) and (3) of section 40°, the words, fignres and™ brackets ‘the proviss e
sub-gection (2) of section 40' he substituted.”

The Honourable Shri Jagjiivan Ram: Bir, T accept it

Mr. Speaker: The question is:

“That in sub-clause {2) of clause 41 of the Bill, for the words, figures und bracksts
“pub-sections (2) and (3) of section 40°, the words, figures and brackete ‘the proviso e
-sab-section (2) of tion 40" be sabatituted.”

The motion was adopbed.

Shri K. Santhanam: Sir, I beg to move:

“That in the ?:aplmtion to clamse 41 of the Bill, for the word ‘should’, ,the werd
“ghall’ be substituted.’’

The Honourable Shri Jagjivan Bam: I accept it, Bir.
Mr, Speaker: The question is:

“Phat in the Explanation to clanse ‘41 of the Bill, far.t.he word ‘should’, the werd
“phall’ be substituted.’’

The motion was adopted.

Mr, Speaker: The question is:

“That clause 41, as amended, stand part of the Bill.”
The motion was adepted. -
‘Clause 41, as amended, was added to the Bill.
Clauses 42. 48 and 44 were added to the Bill,

Shri Gokulbhai Daulatram Bhatt: Sir, I move:

“That in pert {¢) of sub-clause (2) of clanse 45 of the Bill after the word ‘faclory’, the
aword ‘establishment’ be inserted.”

The Honouralle Shri Jagjivan Ram: Sir, T accept it.
Mr, Spesker: The question is:

. *“That in part ic} of sub-clause (2) of cleuse 45 of the Bill after the word ‘factory’, the
word ‘establishment’ be inserted.” “

L4

The motion was adopted.
Mr. Speaker: Bhe question is: -
“*That clanse 45, as amended, stand. part of the Bill.”

. The motion was adopted. . .
Clause 45, 85 amended, was added to the Bill. '
&lause 46 wae added to the BHL
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8kri E. Santhanam: Sir, I beg to move:

“That in claose 47 of the Bill, for the words beginning with the words ‘are paysble’
amd ending: with the word ‘employment’, the following be substitated :

‘were payable for mot less than iwo-thirgs of the number of weeks during which
hie shall be deemed to have been ble for loy [ :

Sir. thix smendment has to be taken with the amendment to Clause 45, be-
esuse they both go together.  The essential principle is that those weeks when
the worker was net at work sheuld not be eounted for “availubility’” and other
‘ooneiderations. In Clause 48 as it stands, the definition is of “non-availability’’;
my amendment seeks to convert that definition into one of “availability’’. I#
is intended to make the Clauses read more elegant.  There is no change in
the meuning.  Therefore, I move.

Mr, Speaker: T think I had better put Clause 48 first because hoth have to go
together.  Tf the amendment to Clause 48 is carried first. then we shall coma
fo Clause 47, )

ghri X Santhansm: Sir, I heg to move: !

“That [or clause 48 of the Biil, the following be substituted :

48, When person decmed available for emplogment.—-A person shall ulways be deemed
mave been aveilahle. for employment in any week. except whes during the whole of such

{n} he was unable_to work on accouni of sickness which bad been daly certified,
whether entitling Tim to receive sickness benefit or mot, or
{b) he wae qualified to receive disablement bemefit for temporary disablement, or
(¢) in the case of an i d , she was entitled to the maternity-benefit provided
in section 50 or she would have been entitled to such benefit if whe had fulfilled
o &ll other conditions entitling her thereto’.” )

The Honourable Shri Jagjivan Ram: Sir, T accept it.

Mr. Speaker: The question is:

*That for clause 48 of the Bill, the following be substituted : _

. 48, When person deemed aveilable for employment.—A person shall always be deemed
mlu been aysilable for employmept in any week, except when during the whole of sachk

" () he was unable t# work on sccount of sickmess which had been duly certified,
whether entitling him to receive sickness benefit or not. or

(b) he was qualified ‘to receive disshl t benefit for temporary dissbl t. or
{c) in the case of an insured wdman, she was cntitled to the maternity benefit provided

in section 50 of she would have been entitled fo such henefit if ahie had fulfitied
all other m_d_;si:m entitling her thereto’.” .

# The motion was adopted.
Mr, Speaker: The giestion is:
“That clause 4B, ns mmnended, stand part of the Bill.”
The motion was adapted.
Clause 48. as amended, was added to the Bill.
Mr. Speaker: T am now placing the amendment to clause 47.

The question is:
. *“That in clause 47 of the Bill, for the words inning with th rds able’ and
sading with the word ‘emplo; t*, the following %ﬁhﬁdm O e vy
' ‘were ﬁ?ﬁk for not than two-thirds of the number of weeks during which he-
be deemed to have been available for employment’.”

“The motion was adopted. *
_Mr. Speaker: The question is:
~*Thkat clause 47, ws amended, stand part of the Bill.” N
« Yhe motion was adopfed.
 Olause 47, as amended, wag added to the Bill.
{ Olause 49 was added to the Bill.
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ghri Aran Chandra Guba (West Bengal: Genersl): Sir, I beg to move:
n - PR TIErET Hy ith the -
“*fhat in sub-clanse (1) of cluuse 50 of the Bill, for the words beginolig witl
words ‘weekly mntrihut-iin!a‘ and ending with the words ‘for empolyment', the following
be sabetituted :
‘ sontributi [VY . of her were paysble for pol loss than twu-l‘:hird.l-
mﬂi{ ‘t?:“::‘u);:;:;uofl:ﬁ e;nrim: which she 5&1] he(dos(»mod to have heen -nva\lsbhr-
fﬂl’ AL B .

‘rhe Honourable Shri Jagjtvan Ram: Sir, T nccept the amendment.
‘Mz Speaker: The question is:

“'That in sub-clanse (1) of clanse 50 of the Bill, for the words baginn
words 'weekly contributions’ and enditiy with the words ‘for empolyment’.
be substituted :

ing Wwith the=
the follnwing

‘wenkly contribations in respect of her were payable for mot jess’ then two-thirds.-

of the number of weeks during which «h whall he desmmed ca bave beén uvailabla~
for employment’.”
The motion was adopted. &

ghri Arun Chandra Guha: Sir. T veg to move:

“Phat in the provieo to snl-rlanee (1) of clanse 50 of the Bili, after the word
words ‘in which' he inserted.”

whe Honourable Shri Jagjivan Ram. Sir, T nceept 3.
Mr. Bpeaker: The guestion is:

‘fhat in the proviso to suh-cliuse (1) of clause 50 of the Bill, after the word ‘or’, thes
words ‘in which’ he inserted.”

or’. the: .

The motion was adopted.

or. Speaker: The question is:

“That clause 30, a3 amended, stand part of the Bill”’
The motion was adopted.

Olause 0. uz amended, was added to the Bill.

Clauses 31 and 52 were added to the Bill.

Mr. Naziruddin Ahmad: Sir, T beg to move:

(1) ““That in part (i) of clause 53 of the Bill, for the words ‘legitimate or wdapted sons’, .
the words ‘ons including adepted  sous’ be substituted,” -

{EL"I‘hat in part (ii) of clause 53 of the Rill, the word ‘legitimate’ where it oveurs.
for the second time, be omitted.” -

Bir, the purpose of these smendments is to remove the condition of legitimacy-
¢ 4 child in order to get the benefit of a family of a disabled worker. TUL seems
to me that the question of morality or cthies has been mixed with 1 project
which is really not dependant upon thas. The question is whetler, when a
worker ic disabled. his family should raceive sonie benefits and there, | submib
that an illegitimate son may form part of his family and merely on uccount
of illegitimacy we cannot deny to him the right of proteetion which ﬂg& family
of the worker is entitled to get. >

“It may be that man and a woman may live as husband and wife for a long time
and there are off-aprings of that union. The question is ‘whether we’are going t0-
deny them the benefit of this clause. I think whatever irregularites are ooemmi%.ﬁ
by the parents, the child for all purposes is s most innocent thing that deserves:
pity and protection. As the matter was raised vesterdsy .in connection with
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[Mr. Nagiruddin Ahmad] ‘

-another clsuse and the matter was left oyer for further consideration, I wish $o
draw the attention of the House to this state of aflairs, so that the queetien
of legitimacy as a matter of fact muy be entirely eliminated. The other cons-
equence will be that if it is desired to exclude the particular child or partioular
set of children of any resson whatsoever, it may be suggested that they are
illegitimate; it will be extremely difficult to prove that they are -illegitimate.
These are extremely technical questions of a delicate nature and many difficul-
‘ties will arise in order to enable o person to prove whether a child is & legitinate
or an illegitimate. In any case, I think it will lead 1 controversy and therefore
it is absolutely unnecessary. In these circumstances I bey to submit the
. children irrespective of their legitimacy or otheswise should reevive the benefit
which they were having in the hands of their parents, when they are puriicularly
unable to earn. 1 think the object of the Bill he scrved thereby by removing
the condition of illegitimacy.

Mr, fipsaker: Amendment moved:

“That in part (i) of clouse 53 of the Bill, for the words ‘legitimate or sdopted sons’,
the words ‘sons’ including adopted sons' be .substituted; and that the word ‘Jegitimate',
where it occars for the second time, be omitted.”

Pandit Thakur Dag Bhargava (East Punjab: Generul): ‘The amendment says
“*sons including sdopted gons’’. I beg to suggest that the word ‘‘sons’ should
‘be substituted by the word ‘‘son’" as thefe eannot be more than one adopted son.

Mr, Bpeaker: I will put it in singular form then when I put the amendment
“to vote. - .

The Honourable Shri Jagjivan Bam: The amendment if accepted will creste
Jegsl complications and therefore T do not accept that amendment.

ghri K. Santhanam: About this amendment I feel that we should not foree
~yeforme by the back-door: We have to tuke things as they are whether good or
bad. Where a family exists, the illegitimate child normally will not be living
with this man at all. ~ His wife and the other children may also be living some-
where else.  In India we do not find people having legitimate wives and illegiti-
12 N oox wote children sll living together and the amendment will break up the
family. So I suggest that my Honoursble friend’s enthusiasm for
illegitimate children may wait for some time till the comntry is  ripe for the
reform.

shri T. A. Bamalingam Chettiar (Madras: General): 1 fear my Lionourable
friend hae misunderstood the amendment. In areas where we have the Inhourers,
it is very difficult to say whether a certain man and woman living together are
married or not and to prove a marriage in such cases is & very difficult matter.
It is only in view of that it is said ‘sons’ born to two persons living togather will
be presumed to be children of the father or of the person who is living with
the mother. That is to be the sort of inference or understanding with which,
Sir, this law will have to be administered. I know, Sir, a euse in which a
certain vespected pentleman married a cerfain lady and lived, Sir, for about 20
years with her and even after that the question whether they were married or
not was raised and it has taken 2 or 8 yvears and the matter is not vet rettled
in the Mysore High Court. Such cases do occur even in caser where respoagh-
able people Jiva together and they find it difficult to prove the marriage. but in
the case of those lahourers who are gathered from different parts of the country,
and‘probably whe are not known very much to each other it will be very diffi-
enlt indeed*to prove legitimaey and illegitimacy. Tt ic in view of that. T helieve
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%his smendment is proposed and I think, Sir, in the circumstances of the condi-
tions of the life of the labourers this will be a salutary principle. As regards
the legitimata children and the illegitimate children living together thal is moé
the question at all. It is not u case where you have got o family and the man
bas got & certain woman who may not be his wife that is brought in, but here
i8 5 case where a mwan and woman are.living togetier,

Shri K. Santhanam: What do you do with the other case?

Shri T. A. Ramalingam Chettiar: Kven if it is proved that the child is an’
illegitimate child. of course, it is entitled even under the ordinary Hindu law
10 a share. The suvme will be the case il there are both legilimate angd illegiti-
mate ohildren. Tt is only to avoid this conflict and the difficulty of finding owt

itimacy and proving the mamiage. T think this will be a salutary principle

which may be accepted.

Mr. Hussain Imam (Bihar: Muslim): There is no doubt that stundarde of
morality deman that there should be some sort of punishment for illegitimaey.
But we have to consider things us they exist. There is no doubt that unday
the Hindu law the widow re-marriage is not sllowed, but no one is better aware
than the Honourable Minister himself that there are certain cases in which a
kind of widow remarriage does take place and especinlly in towns like Jamahed-
pur which iz cosmopolitun_ containing people from all partg of the counurm, it
would be impossible to find out whether a marriage, was o valid marriage or an
invalid marringe, a Iawful marringe or an vnlawful marriage. So it is better
that when the bencfits are piven the onlv standard should be their dependency.
If they were dependent on the lnhourer then they are entitled to benefits. We
are not today deciding the question of succession or other questions in which
this big matter arises. What we are renlly doing is that instead of giving the
family the benefit of ‘X’ rupees, vou are giving him Rs. ‘X’ minus 2 Ruppees,
and it is not in the mterest of the labourer that this kind of diserimination should
be made today when we arc considering the henefits ariring out of this measure.
T therefore appeal to the Honourable Ministar to reconsider hig decision, amd
if possible, to revise it or let it stand as il is. Dependeney should be the only
~eriterion and legitimacy and illegitimacy should not arisc.

Shri Ramnarayan Singh (Rihar: General): T snpport the amendment, Sir,
-and advise the Honourable Minister to accept it. Here ix n question of relief
to children in suffering. Supposing if an illegitimate child receives soine henefit,
‘there will be no harm. 8o T think thig amendment ought to be accepted by the
‘Honourable Minister,

Pandit Thakur Das Bhargava: Sir, nceording to Hindu law and according te
custom in many places. illegitimate children are dependent on the parents and
_possess rights of maintenance. They have a right to be supported and they
ean claim the right of maintenanee ngainst the parents under Sectirn 488 of
the Criminal Procedure Code. There is vo reazon to differentiote hetween legi-
timate and illegitimat~ children in this respect. The questinn of morality or of
succession are not sormane to the subjest: and T subhmit that the intereste of
‘the genera]l welfare of -anciety will be better served if we onlurge the scope of
this clanse and ineclude illegitimate children also. '

The Honourable Shri Jagjivan. Ram: Siv. after hearine a'l these arguments
T am_eonvineed that the elause <hoold stand as it s, My Fonourahie friend
Mr. Hossain Trnam bas raised the question of widow remarriage among certain
<caates in Hindu society. My Honourable friend will know that the castes among
whom widow remarriage is prevalent do. not regard children after widow re.
marriage as illegitimate but regard them as legitimnte.. As regards labourers, -
I will point out to Hononrable Memhers, who insist on this amendment that in~
this country Iabourers are mostly not permanent settlers in the industrial aress.
They have their homes and families in the villages and come to the industrial
areas for work. Tt iz possible that they mav develop some connection with
other women thete gnd have some illegitimate children.
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An Honourable Member: There is no harm.
Tho Honourable Shri Jagjivan Ram: I am coming to that. There iy barm-
1 do not want to disintegrate the family ties of labourers and therefore I am-
insisting on not accepting this. Tt will amount to this that the benefit that
will acerue io the labourer ill go to the illegitimate children to the neglect of
the legitimate children who nre in this family. Therefore, Sir, T think the clause
should rewwmin as it ig,
Mr. Speaker: The question is:
“That in poert (i} of clanse 53 of "the Bill for the words Jegitimate or adopted soms’, -

the words ‘sons- ivinding adopted song’ be substituted; and that the word ‘legitimate’,.
where it coeurs for the second time be omitted.” : =

* Those who are in faveur of this smmendment will rige in their places,
[The following members roge: o ’
Mr. Huseain [mam,

Me. Nasiveddin Ahmad.

$hri Banavan Singh,

Pandit Thakue Das Bhargava. |

Pandit Bulkrishna Sharma. )

Shei T. A. Rumalingam- Chettiar, and

Bhri Upendra Nath Barman.]

Mr, Speaker: Those who are not in favcur of the amendment will rise T~
their places, : :

Ag the number of members who are not in favour of the amendment is over—
whelmingly large [ dc not think it ix necessary to count them or to record thelr-
narnes. The Noes have it.

The motion was negatived
1Y
Shri K Santhanam: Sir, T move:

“That for part (iii) of clause 53 of the Bill, the following be substituied :

‘In case the insured person does not leave him sarviving any widow or children ss.
mentioned in clause (ii) or in the case of an insured woman if she does nob
leave her surviving any childven as mentioned in clagse (i}, dependant’s bemedic

shall be paid to the ofher dependauts of the d 1 at such rates as may be
b determined hy the issioner appointed ander the Workmen's Compensation-
Aek. 1923 (VIIT of 1923).7 4 )

* Thig is emly a verbal nmendment and the original clause is only being re--
drafted.  Sir, T move. : 3

The Honourable Shri Jagjiun Ram: Sir, [ accept this.

Mr. Speaker: The guestion is:

*That for part fiii} of clause 53 of the Bill. the following be substituted :

‘In case the insured person does ndt leave him surviving any widow or children as-
mentiomed i clause (i) of in the case of an insured womosn if she does nok.
leave hev surviving any children as mentioned in glause (ii), dependsnt’s benolit
shall be paid to the other dependants of ithe d d at such rates as may be-

Componsation.

determinéd by the Commissioner appointed under the Workmen's
Act, 1023 (VIIT of 1923)."

The motion was adopted. )

Mr. Speaker: The question is: . .
“That clanse 53, as amwnded, stand part of the Bill.™
The motion was adopted. '
Clause 53 as amended, was added to the Bill.
= Clauses 54 to 56 were added to the Bill.
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“Buri K, Banthanam: Sir, 1 wove:
"'That in sub-clanse [l) of clause 57 of the Bill, for the words ‘of such- scale’, the words
“Sen such scale’ be substituted

This is purely o verbal amendment.
. The Honourabls Shri Jagjivan Ram: I avcept it, *
Mr. Speaker: The qeestion is:

*“Fhat in sub-clause (1) of clause 57 of the Bill, for ihe words ‘of suth mh the words
Yen such scale’ be substituted.’’

The motion was adopted.

" Mr. Speaker: The question is:

““That clanse 57, as amended, etand panof the Bill."”
The motion was adopted.

-Claus: 57, ag amended, was added to the Bill,

Shri Arun Chandra Guha: Bir, I move: »
“That i sub-clsuse {1} of clause 58 of the Bill_ the following be omitted :
‘las out-patient or in-patient as the ci t of the case may required) at é:qnn-

saries, hmpil:]s or other matltlmonl’ ”
MIr. Bpeaker: The question is: .
‘That in sub-clanse (1) of clause 58 of the Bill, the following be omitied :

‘{#s out-patieni or in-patient as ihe circumstances of t.he oase may required) st dispem-
saries, hospitals or other institutions'.”

The motion was adopted. -
Mr. Speaker: The question is:
“That cisose bii_._u-.t amended, stand part of the Bill."”
Ths wmotion was adopted.
Clause 58, us wnended, wus sdded to the Bill.
Clause 59 was added to the Bill,
Shri K. Santkanam: Sir, ! mave:
* “That in seb-chwse (11 of chose 60 of ‘,T'e Bill, the word ‘future’ be cmitted, '
‘The Honcurable Shri Jagjivan Ram: I woq:t it,
Mr. Speaker: The question is:
“That in sah-claase {1 ot clause 60 of the Hill, the word ‘foture’ be ",m“"d'..
The motion was adepted. ;
" Mr, Speaker: The q,il(:ﬁtiml is: -
"Thet clanse 60. us amended, stand part of the Bill" '
The motion wis adopted.
Clause 60, as amended. vaw udded to the Bill.
Claus» 61 was xzdded to the Bill.
Sbri Gokulbhal Dauairam Bhatt: dir, 1 wove:

“That in ihe heading of cuauee 62 of the Bill, for the word 'Empinym’ the werd
“Persons’ be su butituted. "

Mr. Speaker: | would iuvite the Houourable Member s attention to the fact
that what he is sceking to amend is a marginal note. I have’ always _held the
view that the U“;lilhf note is not a part of the Statute and the matter

be left to th8 draftemail, though in the Bombay Assembly recently u d!ﬁueni
wiew hae been hLeld.

Shri K. Santhanam: This may be taken note of. e

Mr, M'mmﬁ:sgnmgdmmﬂ:epmeeediqgsnow ‘S0 T do
m gt it_fo the House,



3088 ’ CONSTITUBNT ASSEMBLY OF INDIA (LES1SLATIVE) [2wp APRiL 1948

Shri K, Samtbanam: Sir, Imove
“That in clanse 62 of the Bill, fnr the words ‘an employae shall mot be entitled to',.
the words, ‘no person shall be entitled to' be substituted.'’
There are persons bhefides the employees entitled to the’ benefits. .
Mr. Speaker: The question is: - s
“That m clause 62 of the Bill, for the worda an employee shall not be entitled to',
ihe words, ‘mo’person shall be titled to" be
The motion wes adopted.
Mr, Speaker. Thu question is:
“That ¢'ause 62, as amended, stand part of the Bill.”
The motion was adopted,
Claus: 62, vs amended, was added to the Bill,
Clauses 63 and 64 were added to the Bilf.
Shri K. Santhausam: Sir, T moye:
“That in part (b} of soh-clause (1) of clause 65 of the Bill, for the word ‘or' wheve
it occurs for the first time, the word ‘and’ be substituted.”
The cluuse will now read:
*“(b) both sickness * benefit and disablement henefit * * for temporary disahle-
ment; and”
Mr, Spaaker.' The question is:
“That in part (b) of sub-clause (1) of clause 65 of the Bill, for the word for’ whem
it oocurs for the first time, the word ‘and’ be substituted.”
The motion was adopted,
Mr, Speaker' The question is:
“That clause €5, as amended, stand part of the Bill.™
" The mction wue adopted,
Clausa 65, ar amended, was added to the Bill, .
Shri K. Banihanam: Sir, I move:
“That in sub-clavse (1) of clause 66 of the Bill, after the wm'da ‘tha M,
ihe fo]lomng“be lg.:erwd) W aner Gorporation

‘notwithstandint the fuct that the emplover has pmcl tha woekly econtributions dwe
pnder this Act in respect of such insured person’.

The Honourable Shri Jagjiivan Ram: 1 uccept it.
Mr, Speaker: The question is:
“That in sub-clause (1} of clause 6b of the Hill, afier the wo.. . ‘the Corporation shadl®,
#he following be inserted : ’
‘notwithstanding the fact that the employer hss pud t.lm weekly contribotions ane.
under this Act in respect of auch insured pes-wa'’.”

The motiou wes adopted,
Mr. Bpeaker: The question is: _
*“That clause 66, as amended, stand part of the Bil ."*
The mation was adopted, .
Clause 66. as amended, was added to the Hill,
8hri K. Santhanam: Sir, T move: .
"'_J"I‘.::dia clanse 67 of the Bill, for the word ‘of' oceccurring in line five, the word mr mw

-

Mr, Bpeﬁar"l‘haquesﬁmia.
. miuohmﬂoimmﬂ,lwmmd ‘of’ oocurring in lime five, the word ‘in' be-
The motion was adopted,
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Mr, Speaker: The question ia: .
That clause 67, as amended, stand part of the Bill.”
The motion was adopted.
Clause 67, as amended was added to she Bill.
Clause 69 was added to the Bill.

Shri K. Santhanam: Sir, 1 move:

1That ineclause 68 of the Bill, for the words ‘Provineial Gourmm;ht' wherever they
occur, the words ‘appropriate Government' be substituted.”

Mr, Speaker: The question is: a

“That in clanse 69 of the Bill, for the words I'Provilnci.nl Government' wherever they
oocur, the words ‘sppropriate Goyernment' be substituted.”

The motion was adopted.
Shri K. Santhanam: Bir, I move:

“That jn part (i) of sub-clause (1) of clsuse 68 of the Bill, after the word ‘factory”
ocourring in line iwo, the words ‘or establishment’ be inserted.”

Mr, Speaker: The question is:

“That in part (i) of sub-clause (1) of clause 69 of the Bill, after the word ‘factory’
occurring in line two, the words ‘or establish t' be i d.”

The motion was adopted.
Shri K, Santhznam: Sir, I move:

“That in part (ii) of sub-clause (1) of clanse 65 of the Bill, for the words ‘conditiom-
is' the words ‘conditions are” be substituted.”

Mr, Speaker: The question is:

“That in part (ii) of sub clause (1) of clause 69 of the Bill, for the words ‘condition
is' the words ‘conoitions are’' be substituted.”

The motion was adopted.
8hri K. Santhanam: Sir, I maove:

“That in sub-clause (3) of clause 60 of the Bill, after the word ‘factory’, the words
‘or establish ' be i tad. L

Mr, Speaker: The question is:

*“That in sub-clavse (3) of clause 68 of the Bill, after the word ‘factory’, the words:
‘or establishment’ be inserted.

The motion was adopted.

Mr, Speaker: The question is:

*““That clause 69, as amended, stand part of the Bill.”
The motion was adopted.

Clause 09, as smwended, was added to the Bill.
Clauses 70, and 71 were added to the Bill.
Mr. Nazirnddin Ahmad: Bir, T move:

"“That in clause 72 of the Bill, for the word: ‘merely’ the word -‘only’ be substituted.’
The usu.l word ig “‘only’’ In such circumstances. It is only a verbal change,
The Honourable Shri Jagjivan Bam: Sir, T uccept ib. -

Mr. Speaker: The question is:

“‘That in clavse 72 of the Bill, for the word ‘merely’ the word ‘only’ be substituted.”
‘Tha motion was adopted. ' :

Shri K. ZSnthansm: With you- pcrmission, Sir, I beg to move ‘o g
amendments together: ° ) : 7

*That in clause 72 of the Bill before the word ‘discontinué’ the wo:
vided by the regulations’ be inserted; and the words ‘except as provided

rﬂl::mptum_
oocurring at the end be omitted.”

by gulations™
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Mr, Bpesker: The question s:

“That in clause 72 of the Bill hefore the word *discontinue’ bhe mwnn ‘excepl a8 pn-
vided by the regulations’ be inserted ; and the words ‘except as f ! by the reg
ae"urrmg @t the end be omitled””

The "mation wae udopted

Mz, Speakeér: The question is:

““That clause 72, as amended, stand part of the Bill."”
The moticn was adopted.

‘ Clavse T2, a5 nmended, was added to the Bill,
Clauses. 75 to 84 werc added to the Bill
-Shri K. Santhanam: Sir, T bag o move:
A1) ““That for part {c} of clause 85 of 1he Bill. the following be mbsl.ll.m,ed
‘ e} in uml.rnvenl.mn of section 72 redaces iht wages or uny privileges or “boneliis
ible to"an employee, or';" and
(2) “"That for part' {d) of clanse B5 ‘of the Bill, the Momg be substitoted :
1(d) in cont tion of section 73 or amy regnlation di , discharges, red
or otherwise punishes an employee, or'.”
Mr, Speaker: The question is:
(1) *“That for part (c) of clanse 85 of the Will, the following be suhbstituted :
{c} in contravention of section 72 redoces the wages or any pn\nlegm or benefits

. admissible to an employee, or’;" and
(3) "“That- for part (d) of clause B5 of the Bill, the following be substitated :
{d) in contravention of section 73 or any regulation dismisses, discharg do

or otherwise punishes an emplovee, or’. "

The motion wne adopted.
ot figear feauawg . wam aaef o, S gEe A
Haew & —— |

Shri Gokulbhai Daniatram Bbalt: Sir, | move:
“That in part (g} of clause B5 of the Pill. for the word ‘regulations’, the words ‘reles
or the regulations’ be substituted.'
Mr. Speaker: The ques‘hon is:
thToM n‘ Tr.a-rt- Eq‘i uf r,iaulu- 85 of the Tiill, for ‘he word 'reg\llaiin.l'm', the words ‘rules
or < <.
The motion was ndopted
Mr, Speaker: The quesi.u}n is:
“That clanse ‘85, na amended, mand wart of the BLII.."
" The motjon was adopted.
Clause 85, as amended. waes ndded to the B'll,
Clauses 86 to 94 were added to the Bill
Sbri Arun-Chandrs Guha: Sir, 1 beg to move:
“That_for eM-clause {1; of clause 95 of the Bi followi: tuted ;
‘(1) The Central Government may, onnbjzct ‘S‘En i,l.‘}lls: mndihﬁ l:f o

blication,
make rules ot mmmmml. with thie Act for the of v
o e ; porposs of giving effeet fo

My, Bpuho: The quantmn is:
.. “That; for sub-clausc (1j of clause 95 of the Bill, the following ‘he .w
‘(1) The Central Government may, subject to the diti

m
mpke ‘Tales Nt mmmmut with this Act for th
me or the purpou of g?v:ng effent to

The matit was adopted. T
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‘Mr, Naziruddin Ahmad: Sir, I beg to mave:
(1) “That in sub-clause (2) of clause 95 of the Bill, before part (s), the following new
part be inserted and the existing parts be re-lettered accordingly : ) )
‘(a} the manner of the incorporation, regulation and winding up of the Corporation;’; '
and

(2) *“That in sub-clause (2) of elause 95 of the Bill, after part (a) the following new
parts be inserted :

‘(aa) the restoration of the bership of the Corporation, the Standing Committee
or the Medical Council of any person who has ceased to be & member by
operation of section B;

(naa) the fees and allowances of members of the Corporatien, the Standing Committee
or the Medical Counsil; : Co

(aaaa) the limit of the funds which may be spent for the improvement of the health
and welfare of insured persoms and for the rehabilitation end re-employment of

- disabled and d p 5

{asaaa) salaries and allo of the Principal officers;’.”

These are taken from some of the clauses which we have accepted in the
Bill. They empower she Central Government to make rules for these subjeots.
They are not covered by the clause. That is why I have attempted to incorpo-
rate them. Though ii is said in the appropriate context that the Central Gov-
erument may make rules, still it is customary to incorporate them in one clause
where all the powers are collected for the sake of convenience. 1t is for that
reason that 1 haye arcempted to incorporate themi. If it is argued that, us the
original sectivn provides for the rule-making power for the Government it is not
necessary to incorporate them, that would be an argument for deleting this
appropriate clause ultogether. It is always the custom in all Acts to incorporate
the powers specifically and enlist them in a particular clause so as to draw
pointed attention to the powers. I may draw the attention of Honourable Mem-
bers tothe various clauses where these powers are specifically given—if that is
wanted. But T can assure Honourable Members that they are taken specific lly
from different clauses. They are not mentioned bere, and I have attempted
to incorporate them in the place in the proper sequence where they should he.
If the gquestion of principle is accepted then of course the further verification
of the powers may be proceeded with. For the time being T would request the
Honourable Minister to tell us whether he is agreeable to accept the principle.
In that case the actual verification of the wording and the actual powers may
be proceeded with. For the sake of Saving time T suggest this.

Mr, Speaker: Amendments moved: ’

(1) “That in sub-clanse (2) of clanse 95 of the Bill, before part (a), the following new
part be inserted and the existing parts be re-lettered accordingly :

‘(a) the :mmer of the incorporation, regulation and winding up of the Corporation;’;"
an

pnf(f]h:'ll‘hlt in ?ub-chun (2) of clause 85 of the Bill, after part (a) the following new

‘(an) the restoration of the membership of the Corporation, th i onfmi
_or the Medical Council of anyppemn who h&r: ceased elos“b:d:: ungﬂ:hgr “l:
operation of section B; ' . :

(aax) t:;e tfh? ﬁ:dd i:;ilm ;of members of the Corporation, the Standing Committee -

(833a) the limit of the funds which may be spent for the improvément of the ¥¥ith
and welfare of insured fi ilitatior
and wel _mdoinj puuoa:a and for the rehabilitation and re-employmentgof
{saaaa) salaries snd all nf the Principal oﬁmﬁ;'."
Bhrl K. Santhanam: The first part is covered by clause 85 (1). I do nok
see I:S:i it can come in again. This will be merely duplicating what is already
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Mr. Naziruddin Ahmad: It is already provided but it is not in the appro-
priate place.

Mr, Naziruddin Ahmad: It is already provided, but it is not in the appro-
power 1s provided,  What the Honouraole Member was stating as a genersl rule
of collecting together all the sub-sections which give powers, does not apply to
this particulur case. That is the point which My. Santhanam is making and
perhaps making with force, .

The Honourable Shri Jagjivan Ram: 1 have already indicated it o my friend
Mr. Naziruddin Ahmad that I am not accepting these amendments.

Mr. Speaker: Does the Honourable Member want to withdraw Lis amend-
ment or does he want me to put it to the House?

Mr. Naziruddin Ahmad: It may he put to the House.

Mr, Speaker: The question is: )

(1) “That in sub-clause (2) of clause 95 of the Bill, before part (a), the following mew
part be inserted and the existing parts be re-lettered accordingly :

‘(a) the -‘;nnner of the incorporation, regulation and winding up of the Corporation;";"”
an

(2) "“That in sub-clause (2) of clause 95 of the Bill, after part (a) the following new
parts be inserted :

‘(aa) the restoration of the membership of the Corporation, the Standing Committes
or the Medical Council of any person who has ceased to be a member by
operation of section B; -

(aaa) the fees and allowances of bers of the Corporation, the Btanding C
or the Medical Council; -
{asaa) the limit of the funds which may be spent for the improvement of the health
and welfare of insured persons and for the rehabilitation and re-employment of

disabled and injured persoms; X
(asana) salaries and allowances of the Principal officers;’.”
The motion wus negatived.
Mr. Naziruddin Ahmad: T beg to move:
“That part (p) of sub-clause (2) of clause 95 of the Rill, be omitted."
The Central Government mey make rules in regard to some of the subjecss,
and part (p) says: - | .

““‘Any matter which is
Government."

I submit, Sir, this clause (p) is redundant. It assumes that power ig already
given. If power hus been already given in different clauses to the Central Goy-
ernment to make rules on particular subjects, then the matter is already covered
in the sections, I wnnteff to insert some of the vinissions in the amendment
which has just been logt. It has appeared in some of the recent Bille, but a
provision like this never appeared before. I submit that if any power is there
which is not incorporated in the list, it should be specifically stated in the st
as a specific item. Perhaps this incorporation of item (p) iz due to a nervous
fear that perhaps something will be left out. I submit, Sir, in the way in which
part (p) is worded, it is absolutely unnecessary. If any power is already given
in any seetions. then it should be particularly mentioned for convenience. It s
for this purpose that I seek deletion of part (p).

Mr, Speaker: Amendment moved:

“That part (p) of sub-clause (2} of clanse 95 of the Bill, be omitted.” -

The Honourable Shri Jagjivan Ram: I do not accept the amendment.

Wr, Speaker: The question is:
« “That part (p) of sub-clsuse (2) of clause 85 of the Bill, be omitted.”

The on ‘wee negatived.

Mr Speaker: The question is:

“That clause 95, as amended, stand part of the Bill"

The motion wag ac'lcéptad

Clauss 95, as amended, was added to the Bill.

required or allowed by this Act to be prescribed by the Central
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Bhri K. Santhanam: ] beg to move:
“That in part (e) of sub-clanse (1) of clause 96 of the Bill, the word ‘such’ be omitted.”

The Honourable Shri Jagjivan Ram: I accept the amendment,

Mr. Speaker: The question is:
“That in part (e of sub-clause (1) of clause 96 of the Bill, the word ‘such’ be omitted.”

The wotiou wag adopted.

Mr. Naziruddin Ahmad: I beg to move:
“That part (h) of sub-clause (1) of clause 9 of the Bill, be omitted.”
The operating Paurt (h) runs thus:
“(h) any other matter which is required or'allowed by this Act to be prescribed by the
Provincial Government.' :
., The word “prescribed’’ has been defined, that is prescribed by rules made by
the provincial government, and it is also clearly stated in appropriaté places as
to the subjects where a provincial government may prescribe or make .
The addition of sub-clause (b) is due to the same nervousness, that semething
. perhaps may be omitted, but the inelusion of part (h) does not improve matters.
It is far more satisfactory to find out what matters have been provided for, for
rule-making power and to incorporate them strmightaway. Nothing is guined,
but rather a kind of weakness is shown by providing a part like this. I there-
fore suggest that it should be omitted.

The Honourahle Shri Jagjivan Ram: I do not agree with the amendment.
Mr. Speaker: I em putting the swcendment to the vote of the House.

The question is:
““That part (h) of suob-clause (1) of classe 36 of the Bill, be omitted.”

The motion was negatived.

Mr, Speaker: The ‘:;uestion is:

“That clause 96, as amended. stand part of the Bill.”
The motion way adopted.

(lause 96, as amended, was added to the Bill.

Mr. Naziruddin Ahmad: Sir, I beg %o move:
»  ©That in sub-clause (1) of clause 97 of the Bill, the following be gdded at the end :

‘and may from time to time alter and amend the it thi

exgoedient'." )?gpe 88 it thinks proper and
, In this case the passage occurs in clause 97 which provides for tha Corpora-
tion making regulations. According to the General Clauses Act, if any power
is given by any Act or rule, any power may be exercised from time to time, but
as the House has taken some fancy for this expression that it should be incorpo-
rated anywhere und everywhere, on possible and impossible cccasions, ] have
taken courage to incorporate it, but there is the risk that as it is being moved,
it may be opposed. So 1 submit that the power to alter and amend should also
be given, although according to the General Clauses Act, the power is not
necessarv. I subinil that as the General Clauses Act is being respected by
being thoroughly ignored at every place, so in order to make things complete.
this should also be incorporated hire. If we do not do it, there is a risk.
we do not say this here, and if we say this in other places, guite unnecessarily
the effect of that may be that the General Clauses Act is no longer binding to
the interpretation of any law in free India because this condition is attached
here and there. and is not done in other cases. Bo, the meaning would be that
where the condition is incorporated it wnay be understood thet the power inay
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[Mr. Naziruddin Ahrhad) ]
be exercised fromn time to time and the rules may be corrected from time to

time and altercd from time to time; and in other places where it is not men-
tioned, that there is no such power:

It i in order to avoid this risk that I ask the House to face the consequencea
of its edoption of e particular line of draftsmanship. ~ It is simply to sLow the
possible danger of misleading the public that I have drawn the attention of the
House to this tiute of affairs.

Mr. Speaker: Amendment moveil:

“That in sub-clause (1} of clause 97 of the Bill. the following be added at the end :

‘and may from time to time alter and amend the same as il thinks proper and
expedient’.”

The Homourable Shri Jagjivan Bam: Sir, I am afra.ld my Honourahle friend .
Mr. Naziruddin Ahmad has argued more for the non- acceptance than for the
acceptance of his amendment. I am afraid I cannot accept it.

Mr. Naziruddin Ahmad: Sir, T am not guilty of inconsistency. I have esked
for the correct method of draftsmanship but.] have been repeatedly turned’
down. I amn consittent. I have taken the decision of the House with respect

and I ask the House to stick to its Jncision—there is no inconsistency on my
part.

Mr. Speaker: After all each Statute will be interpreted on its own l.-mguaga
and sections, and por with reference to what has been provided for in other Acts.

The question is: :

“That in sub-clause (1) of clause 87 of the Bill, the following be added at the end :

_‘'and may from time 1o time alter and amend the same as it thinks proper and
expedient’,”

The motion was negatived.
ol Mgewrg Ao vz . AEAE g s, A e o § )
Shri @okulbhai Daulatram Bhatt: Sir, I move:

“That in part (xi) of sub-clause (2) of clause 97 of the Bill, the words ‘to an employee’
be omitted.’

The Honourable Shri Jagfivan Ram: Sir, I accept it.
Mr. Speaker: The question is: -
b ';g‘uh?tmm part (x{ of sub-clause (2) of clanse 97 of the Bill, the words ‘to an employee”
The motion wag adopted.
Shri Arun Chandra Guba: Bir, I move:

"That in pnrt. (xxii) of sub- clause (2) of clause 97 of the Bill, the \mrd ‘and’ be uldu
at the end.”

The Honourable Shri Jaglivan Ram: 8ir, I accept it.
Mr. Speaker: The question is:
“That :n part (xxii) of sub-clause (2} of clause 97 of the Bill, the word ‘and’

at the end.” be.@ddee
The: motion was adopted. .
) « Shri Aran Ohandra Guha: Sir, I move: N

‘That part (xxiii) of sub-clause f clause 97 of the Bill be omitted b
panbempnmbemdtccurd gll‘;r @ o and the

Mr. Spoaker: Thr question is:

“That part (xxiii) of nub-cl.lma ?) of 07 of the Bill be omitéed N
part bs re-numbered sccordingly." ( clapse and the

The motion was' adopted.
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“Mr. Speaker: The question is:
“That clause 97, as amended, stand part of the Bill.”
The motion was adopted.
Clausa 97, as smended, was added to the Bill,
Clauses 98 and 99 were added to the Bill. . .
The Assembly then adjourned for Lunch tr’ll‘_Half—Past Two of the Clock.

The Assembly re-assembled after Launch at Half Past Two of the Clock.
fr. Speaker (The Homourable Mr. G. V. Mavalankar) in the Chair,

Mr. Speaker: The question is:
“That Schedule I stand part of the Bill.”

The motion was adopted. .

Schedule 1 was added to the Bill. .

Shri Arun Chandra Guha: Sir, I beg to move:

“That in paragraph 2 of Schedule II to the Bill, the word ‘not" occurring in lines five
sl six be omitted.” .

Mr. Speaker: The question is:

“That in paragraph 2 of Schedule II to the Bill, the word ‘not’ occurring in linep five
and six be omitted.”

The motion was adopted.

Mr. Spesker: Tle question is:

“That Schedule II, as ded, stand pari of the Bill."

The motion was ‘adopted, -

Schedule II, as smended, was added to the Bill, .

Mr, Speaker: We may now resume clause 2, sub-clause (11) whers we left
it, before I go to Clause I, the Preamble and the Title. Has any decision been
reached in regard to the definition of ““family’" in sub-clause (11)?

The Honourable Shri Jagjivan Ram: The question was omly about the
«<‘parents’’. My friend Mr. Ayyangar has draftéd an amendment.

Mr, Speaker: T hope it is § substantially agreed amendment.

Shri M. Anantbasayanam Ayyangar (Madras: General): Sir, I submitted m
amendment to the Henourable Minister and he has agreed with me. My umend-
ment runs as follows: )

¢“That in part (11) of clanse 2 of the Bill, the following be sdded at the end :

‘and where the insured person is a male, his depemddnt'parenh'."

Sir. “‘family”” means the spouse and minor legitimate and adopted children
dependent upoun the insured person, This morning illegitimate children were
voted out. Therefors I continue the clause as it is and sdd the following at the
end, namely, ‘‘and where the insured personis o male, his dependent parents.”
The diffieulty is that the insured person may be a male or a female. If he is
a male, he maintains his parents and if he has a family and he has married s
woman. it is no good putting on His widow an obligation which is not now horne
in joint Hindu families. We all know that when a man dies_ if be huas left some .
children th: women goes and lives with her father-in-Taw snd mother-in-law.
But T do not want tc impose the obligation of maintaining the father-in-law xku;
mother-in-law on a widow with a number of children. Tt is enough if
earhings go to maintain her own children. Therefore, I want to make a distine-
tion between a case where the spouse is a male and the insured is a female, and
a case where the spouse is a female and the insured is a male. - For our purposes
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this is the only beginning. We do indicate by thiz amendment that we are not
restricting this word ‘family’ situated as we are in India and mosi of us lhave
got the ancient custom of maintaining our parents. By this means the parents
are not ignored: it is for that purpose, Bir, T have put in a vestricted amend-
ment. 1 hope the House will kindly accept it. .

Mr. Speaker: Amendment moved:

“That in part (11) of claunse 2 of the Bill the following be added at the end :

‘and where the insured person is a male his dependent parents’.”

8hri K. Sanihanam: Sir, 1 do not know whether my friend Mr. Anantha.
sayanam Ayyanger has realized exuctly what he has been doing. This amend-
ment of the definition ddes not give any right whatsoever to the dependant
parents to any benefit, because the dependant’s benefit is regulated by Schedule
I1 and so long as Schedule IJ is not amended the position of the parents willr
be exactly us it is. As a matter of fuct even without the definition, paragraph
5 of Bchedule I says:

“In case the deceased perscn does not leave a widow or legitimate child, dependents’
benefit. at such rates as may be determined by the Commissioner appointed under the Wiork-"
men's Compensation Act, 1923 (VIII of 1923), shall be payable as follows:—

(a) to & parent or grand parent, for life;

b) to any other male dependant, until he attains fifteen years of age;

c) to any other female dependant, until she attains fifteen years of age or untit
marriage, whichever is earlier, or if widowed until she attains fifteen years of
age."

The only advantage of his amendment may be that in case the Corporation
extends the roedical bevefits to the family, then the aged parents wnay get a
medical benefit. If this was his intention, then it is Il right, but his

 enthusiasm that the sons should support their parents has not been carried out
by his amendmeunt. .

The Honourable Shri Jagjivan Ram: It is only medical facilitieg that they
may get when these facilities are extended by the Corporation. Iiven if we
inciude '‘parents”, it does mot confer on them any right for cash benefits.

Bhri M. Ananthasaysnam Ayyangar: Whatever little benefit, by some grace,
it is possible to get, let me get. I thought my fried Mr. Santhanam woula
enable me to amend Schedule II also, but he f trying to detract what I have
said. Let me now be satisfied with whatever I am able to get.

Mr. Bpeaker: The question is:

“That in part {11) of clause 2 of the Bill, the following be added at the end :
‘and where ‘the insured person is & male, his dependent parents’.” g

The motion was sdopted. '

Mr. Speaker: The question is:

“"That clause 2, as amended, stand part of the Bill.™

The motion was adopted.

Clause 1 was added to the Bill.

Clause 1 was added to the Bill, .

The Title and the Preamble were added to the Bill,

The Honourable Shri Jagjivan Ram: Sir, I move:

*That the Bill, as amended, be passsd.”

Mr, er: Motion moved:

#That the Bill, as amended, be passed.’

« Bhri M. Ananthasayanam Ayyangar: T have not spoken at any stage of the
Bill. T thought that this measure of social insurance is absolutelv necessary
and similar measures oupht to be brought. I would give one concretz iastance.
A pérson enters service in the Government of India and he has to work 30 years
bisfore he is entitled to get any pension. The bigger men, that is, those who
are getting more than Rs. 400 may have saved during their lifetime, but it &
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labourer dies 8t an early age, his dependants are absolutely left in the cold, and
they are not entitled to get anything at all.

Now clerks and other non-gazetted officers suffer under thbis disability. If
he !ives after 30 years and gets a pension, he is able to commute and leave
something substantially behind him, even though he will pass away soon after
retirement. 1 would urge upon the Honourable Minister who js interested in
all round social measure for the entire community—step by step only, I am not
asking him to jump all of a sudden, there might be an institution by which every
G_ove_mment- gervant as soon as he enters service shouid compulsorily insure
his life so that when he dies, his wife and children may be protected. That
must be Btate Insurance. ' The Postal Insurance is sufficiently:sbig but every
employee of the Government must have his life insured for a4 mritfmuvm sum as
soon as be enters service. The entire contribution may come from his salary
or the Government may find ways and means of contributing a portion as they
are contributing to the Provident Fund. .

In otber employments also the same principle may be adopteu, wherever the
salary is below Rs. 400 for the reason that they may not be ah e to suve much
during their life-time; this money alone wilf come to them and can be relied
upon after n period of years of service. 1 hope the Honoursb'e Minister will
take early steps to expand the benefits that may come within the purview of this
scheme and some legislation may be brought into existence that will relieve to
a large extent the inconveniences, and hardships felt by the middle-class people
who are in employment either in Governmeni service or outside.  Otherwise,
Sir, this is a bold scheme that has been introduced. L heartily support the
Honourable Minister and 1 am sure that very soon these measures will be
implemented by the Provinces to whom power has beea given. [ wish this
scheme all success. ’

Shri Biswanath Das (Orissa: General): Sir, I heartily congratulate 1y
Honourable friend for having-piloted the Bill and also carried it through. In
the Select Committee I have found all along that he was nos only sympathetic,
but was also helpful. That makes me feel that his enthusinssm and anxiety to
help the people, especially the under-dog, in all social security measures is no
less than ours. The fact still remains, however, that we have yet to begin
social security measures. Let me state clearly that the measure we have just
passed tcuches a fringe of our population: it is only about 3 :aillion peop’e who
are engaged in labour to whom this legislation will apply. And you have more
than 30 crores of people still left to be taken care of. And here T am specially
thinking of agricultursl labour which forms more than half that figure; i.c., more
than 15 crores. My Honeursble friend Mr. Ayyangar spoke of Government
servants. By all means go shead in the case of service-holders also; but I
want you to compare them with the-unfortunate people who iive in your five
lakhs of villages in India who do not get anything in the shipe of medical aid.
I have often stated that this is an unfortunate country where Ayurvedic druge
wre Totting and people are suffering. These conditions were tolerated so long
as we had a foreign administration ruling in India; but now the conditions have
changed und people have a right to demand that this aspect of the question
should be immediately attended to. Sir, social security is meaningless unless
the health and welare of the people is atiended to; and vou caunot attemd to
it if you forget the people who are engaged in the biggest industry ‘n Indis,
namely, agriculture. In this House I very often see sympathies flowing for
industrisl Inbour. My sympathies also are there, but at the same time I wun
to stress the need for our thinking population sbout the agricultural population
and specially agriculturist labour. ~In the agricultural industry there is vesy



8ces CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [2Np APRiL 1948
[Shri Biswanuth Das] ¢ N
little difference between agricultural lnbour and the agriculturist himself; if
there is any, it is very thin and negligible. The agriculturist. himself is very
often the ayricultural labourer. Sir, if you think of social security, if you
think of keeping people away from disease and death you cannot do better than
attend to their medical needs as also think of securing work for them. It is a
known fact that there sre dead seasons when very msany agricultural labourers
‘do not get work ; these are the months from March to the mniddle of June. A
mighty source of human power is thus being wasted ; and how can you think of
the Lealth and the welfare of agriculturists and of agriculturai labhour if you
eannot afford to provide work for them and therefore their meal? Sir, vour pro-
fessions of sympathy for agriculture as also in the direction of (Grow More
Tood will be of no avail either to your country or to your agriculturiciy in the
vil'ages unless you devise some scheme for providing work for the rural popu-
lation during this dead season so as to contribute not only fo their welfare buu
also to their health. In these circumstances lel me hope that my Honourahle
friend in collaboration with the Finance and other allied Ministries will devise
a scheme by which he can provide work for the agrieu'turists anl agricultural
labour during the dead seasoms, i.e., the period beginning with’ February and

continuing til! the end of June as also the months of Octcber and November.

Sir, 1 again thank my Honourable friend for the very necessary steps that
he took in this regard to safeguard the interests of labour and the health of
labour which I am sure will add to the prosperity not only of labour but also
of capital and ensure greater production.

Shri B. Shiva Rao (Madras: General) : Sir T should like to make one or two
observations on the third reading of this Bill, apart from paving wmy tribute of
admiration for the unnceasing efforts of the Labour Minister in the cnuse of
labour. While we have been discussing the provisions of this Bill on the floor
of this House, there has been a conference on the numerous problems ‘of plant.
aticn labour in another part of this buiiding urder the chairmunshiv of his able
and experienced Secretary. Now that the Bill is out of our hands and will
shortly be on the statute-book, I should like to take this oceaston to support the
views expressed. yesterday by my Honourable friend Mrs. Ray about the imple-
menting of this measure. I can recall the time when the Workmen s
Compensation Act was first placed on the statute-book. [n Madras we fount
that it remained almost s dead letter unti! some of us who were at that time
working actively in the trade union movement put inte simple Tamil the main
srovisions of that Aet and broadeast it among the industrial workers in Southern
Indin. And that, I suggest to the Labour Minister, is very necessary, parti-
cularly in regard to a complicated measure like this, becguse in social logislation
one of the main factors in bringing it into operation is the spreading of the
knowledge ot the rights which workers obtair under any particular measure.
I hope that aspect will not be ignored even after the measure has been placed
on the statute-book.

1 should like also to endorse the remarks made by Mrs. Ray abont the
necessit¥ for the Central Government to formulate a set of moadel rules to be
sent round to the different provinces. Again speaking rom my experience of
the manner in which the Workmen's Compensation Act was brought into force.
I can say that sometimes Provincial Governments take months, if not more than
n vear. to frame the necessary rules, and thus delay a particular measure being
brought into force. I hope that that too will not be ignored by the Labour
Mirister sfter this measure has been placed on the statute-book.

Lastly, Sir, 1 should like to say one thing, althongh it may seem surprising
that sueh an observation should come from me. 'When [ think of public health
~.nonditions, particulsrly in the industrial sress. and think of the ‘incidence of
" -disesaes like malaria, tuberculosis and leprosy. I am o little apprehensive abouti
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the likely burden on industry if this measure is brought into force in the right
spirit . existing circumstances. I do not mind confessing that as u member
- of the Bhore Committee I expressed the view—on the principle that first things
must come first—that the Government of India’s first atfention should be
‘devot,ed to industrial housing; because I am convinced that until this problem
has been properly tacKTed und workers have been provided with decent bousing
in all the industrial areas, the conditions of public_hezlth (ﬁnob be expected to
improve appreciably. I wn therefore looking forwhrd to the early pub.ication
of the details of the housing scheme which the Labour Minister has promised.
Bur 1 have no doubt that he will press forward with that scheme in the same
liberal spirit which he has shown in bringing forward this meusurz and placing
it on the stutute-book.

Prof. N, G. Ranga (Madras: General): Thete is one point which my Heuour-

able friends Mrs. Ray and Mr. Shiva Rao have mede and which

3 p.M.  rather struck me both yesterday and .today. They seem to be under

the impression that the Proviacial Governments have not chaaged in

their character towards labour within tHe last 2. or 25 years 1 wish to assure

them-—rather I wonder why they have not taken into consideration the change

that has come over our own Provincial Governments during the last two years:

indeed even when the Congress Ministries were in existence for nearly 24
vears on the previous occasion.

Isn't it o fact that the Madras Government has taken the lead in erganizing
maternity benefit for their workers? And isn't it a faet thav tha Madras Govern-
ment was the first to offer this facilifly—and that was the Congress Government?
Isn't it a fact, and are not my friends aware of the fact, that when the Dispiites
Aet was not rea'ly given effect to by the Central Government at that time, it
was the Madras Government, and its Labour Minister, our common friend and
an ax-Member of this House, Mr. Giri, who uppointed the maximuin number of
Arbitration Courts and got the largest number of most favourabiz awards for
labour during his regime of 24 years as Labour Minister? 1sn’t it a fact that
onlyyccently in the Industries Conference our friend. Dr. Surash Banerjee, him-
self 5 labmir leader, when he became the Minister for Labour in the West Bengal
cabinet had told us that in every case where and when there was a labour die-

ute, he took care to appoint the necessary conciliation machinery and saw to it
that the awnrds that were given, which were all favourahle to workers, were en-
forced by the Government? Similarly, only recently, the Centra' Government,
under the leadership of my friend, SBhri Jagjivan Ram. got an Act passed for
the compulsory recognition of trade unions. Isn't it a fact that years ago the
Bombay Gevernment took care to make 1he necessary provision not for
compulsory recognition of trade unions but for the recognition of trade unions
by eraployers and by Government provided certain zonditions were safisfied?

One cculd quote a number of instances like these. 8o it cannot be main-
tained todoy that most of the Provineial Governmenis are in any way less
pregressive than the Central Government. And what is more, there nre in the
provinzial legislatures as many people interested in labour as we tinl in this
House. Therefore, it is as well that this House should have this confidence in the
provincial legislatures 4s well as in the Provincial Governments ¢ they have
come to b today, and trust their labour bona fides and evpect them to give as
eprly and as satisfactory effect to the various provisions that we have ninde in
this particular Bill and where we have Jeft the initiative to the Pruvineial
Governments alone. .

I wish to add another word. and that is in regard to aerieu'tural dubour.
-8ir, if we have in the Indian Union about 500 lekhs of vilages, [ am sure theree
are not Jess than 10 farm- servants in each village. emploved on a monthly or
annual eontract, who really will have to be legitimately brought Under the

- aegig of this Bill. In that way then you will get about 3} mi'lion workers. Can
anybody say that any othsr industry can boast of ha'f p3 many permanent



3070 CONETITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [2ND ApmiL 1948
[Prof. N. G. Kanga]

worlters as there are today in the agricaltural industry and who will be brought
under the aegis of this particular Act? My Honourable friend, Shri Jagjivan
Rwun has sought t4 bring these 54 million—that is the minimuin number: the
maximum may run into 8 to 10 million—workers un&ier thé direction of this Act.
That § consider to be a very progressive thing indeed.

I aave bLeen lab&ring for this for the last 15 years, und at last it has come
to be « wutler of fact today and it is accepte:l wholehearted'y by the House and
therefore I um very glad about it. That is why I vesterday hastened to con-
gratulate my Honourable friend and I hegan to think that this is indeed a rcvo-
lutionary und progressive proposa'—bringing 5% million workevs. spread over
the whole of this country in all our villages under the direction of this particular
Act, and then to provide them with the necessary medical beneits that nre now
epvisaged.

Undoubtedly, it is going to be really a very huge administrative responsibility
and it will certainly inaugurate a veritable revolution in the social conditions of
our villages. 1f these 10 or 15 workers of a village have to be provided with all
these benefits, certainly there must be a nospital ur dispensary for every ten
villiges within u distance of 6 or 7 miles from any one of these villages.

Therefore it will be the responsibility of the Provincial Governments to pre-
pare their pians for a chain of hospitals and dispensaries all over the conntey.
Can it be done? Is it reasonable on our part to expect them to discharge this
responsibility within a year or within two years unless the Ceutral Government
themselves are quite prepared to go more tha: half the way anl then offer the
necessary financial assistance to these Provincial Governments in order to pro-
vide all these facilities? I know the Central Government has noi this plan at
present, but I am glad that this partica ar provision is mads in this Act, because
once this is done, we have a fixed sort of outside dmit that is three years.
Within this particular three-year period either the Ceutral Government goes
forward to help the Provincial Governments and all together give effect to_ ihis
thing, or on both sides, both these parties will have to confess bankruptey of
statesmanship. But T feel sure they will not certainly declare themselves bankrupt
They will be willing to make the provision in regard to medical facilities and
thus give efect to this Act within three years.

This may be a very good beginning indeed for the greater ncd more rxpansive
medical facilities that our villages are so badly in need of and for which all our
villagers themselves are crying,

Therefore, Bir, with this full confidence in the bona Files of the Provineial
Governments, and with this confidence in the Central Goverument and the
ability of my Honourable friend to persuade the other colleagues in the cabinet
tc place sufficient funds at the disposal of the Provineial Governments, and in
the hopa that somehow or other this House, the public outside and al] the pro--
vineial 'egislatures and provincial ministries will co-operate with one another
in order to make it possible for this Act to he fuly impiemented, ! accord my
wholehearted support for this Rill in the stage that it has now reached.

Shrimati Renuka Ray (West Bengal: General): Mr. Speaker, it was not my
intention to take part in- this debate at this stage but for scme of the remarks
that Prof. Ranga has made. He has suggested that. T as well as my Honour-
able iriend, Mr. Shiva Rao, seem to be unaware of the fact that there are as
great changes in the Provincial Governments as in the Centrs.

I dm not unaware of the fact that (ongress Ministries are functioning and
that we have quite different expectations of them in the provinces. T am not
challenging their bona fides either. But, Sir, Congress Ministries have
functioned before and would my friend. Prof. Rénga, agree or nos that in all
provinges they have not always functioned witk an equal amount of vigiiauee
and equal zealousness particularly in regard to labour legistation. I did not
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mention it yesterday, but the question of uniformity in regard to ‘abour legis-
lation, sor rather in regard to its implementation, was also in my mind when I
suggestsd that the Labour Minister should sce to it that these provisions of this
Bill are implemented in the provinces. I do feel that there may. b provinces
which are very go-ahead with regard to labour legislation and there may be other
provinces which may be go-shead in regard to some other things. If we want
alertness and vigilance in these matters it is the responsibility and the duty of
the Honourable the Labour Minister to see to it that the implementation of
legislation does take place in all provinees quickly and alike. There are any
things about which the provinces themselves will agree that they have not been
alert or watchful. Take the question of children worki under disgraceful
conditions in factories. What has been done about it? Is it not a- scundal
that the problem has not yet been tackled? Ii is no use being blind to what is
happening. We have got to be alert. I think every one in this House is
convinced that the Labour Minister is -enthusiastic and ksen ahout this legis-
lation and if that is so, the duty devolves on him to take further interest and
sec that the provinces do not delay in putting through such legis ation in what-
ever way they can.

1 have no desire to say anything more about the provisions of this Bill as 1
%alked about it vesterday. 1 do feel, as T said, that in this we have the
nucleus of social insurance code, a comprehensive code thas will come in later,
We Lave had to go slower than we would desire, because of 89 wany adminis-
trative difficulties but at the same time. whatever litt'e we do, let us see that
it is done in reality and let it not remain u mere piece of paper legislation on the
statute books a minute longer than is shsolutely necessary. Prof. Ranga
has spoken about Madras: I might be equally provineial and speak about Wes#
Bengal but 1 do not desire to do so.

Prof. N. G. Ranga: I paid a compliment to West Bengal. )

_ ot Mo Aed Tw g AU GRS, ATTHS FT AT a9
AN safa # afv sarer s @7 #71 &, #9691 wgi Ay a@i A
T8 AT & A iR y=AR & o aga qwv &, qafue avew arar srar § o)
@ et gAa & feg 39 s ot Swm &), a1 w9 #1 sm |
ST E | U gred § gAr fegea # Awadd & afr @y Afy @
arfed, a8 e &2 faw & o &% feam & |rear @

BH IELAG AGAE 6 A F1 & T g9 o7 54 IA AGTH
AR FT T 1 3w AT FA & A ;. fh agt § gw sy w0
IR FW & | TF 98 UF fagra gfa arfea #3ar & | 9991 917 72T
# ST ST § AT THFT WS FIAT 42T § a1 S} A 7 g e
Tt § M AT W AT E fF agi | IT AR T OH T FT Is=TQOw
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ekt T afzd, Aife qAar oA 2 fFogw S owaT wre w3

FHT F FW FW A3 Fo 0F e?rr»-:anrma, sTEEY @ q
€1 F wwar g f5 gmw g9 $B A gvm aY EX gAT FIA

F JOFT JOIT A AL & | 2EIE F1E 39T qwwe §, g qrizar
AR AT, 7Z FAR A T AT § AT g I AT A v &
fraer ST A AT 7 wIw DA F AR q@ AN qgT @ A+

TAHT WA oA g wA F wwr § SR T amw wew
B & W gw #1 gum § A} arar fF 99 g7 H3 FTH F@ ST G
# WAz TIAr ge9T 7| T A AW wiiw # for gt gwid A &

IR FAG F A A w1 SW K Toawzfmt dar @ @ §1 &y
FT S ST §, 98 G SR G A1EF gH FHY a5 g9 T FIAT
|qEA W = A ) §, W) a9F qrer S awdr §, g Wy

AR TE FW & | STFT SW1 aF A9gA 7% 9gAd g § A faTd
Y AE & I T aHEH AW Y E ) w@fed gw At § fogw
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T[T NG ® R & AR AR @ aAF & 94, @ 7w 7ga 98 93 o
aﬁtﬂ@ﬁmgxr&nﬁrmmﬁéz@mmnﬁ&m@mw,
Famagfoenaasawad & 45 2, 2w #8 yq< 7¢ | 7 €T TG
ST E 5 I Fw gw A W §, N AE FR @ &, I A Fy i
T T AT aF TGAR F( TAHT T A1 QT FI A7 B v &, 7@
& fefregt Y dvem wrfed R g e aw Ao Ay W, o6
# T TAT FTATE ) ‘

T S5 3 AT%1 & AT A1 § | Maternity Benefit Act st Work-
men’s Compensation Act & a2 ag =S a1 @Y &1 =& 7 ot 7Y
grod | 3% ATl A1 a3y wrfed, 99 foefes. & T UF aga
FET FIW IIATE AT A § TwC FUEATFIATE | ag Y ad <@t
¥ 59 faw &1 G Az o § ang fa o s ade ok e
F T MATE

Y AT 9 AWM  ag AT 9gS N 4% st far a7 78 (Work
men) m= ' smg (Employee) @ F1 93¥ T W@AT 97 | qF 7
(Employee) ez a5 q § 81X # e #gan & fin ot gt womdar
Fa & § AR g ot &7, 7w faeg gmar & 1 et are s ag
e Y 7o 9k w@E § a0 F ao FAR A g7 TR
TRET § | 98 fawrad § 1 gt we wre@Ei § oW d3 w7 S LacE S
agt #1 gar Ot it & for st mgi T, U°Fg §T® 99T SAH gaT
%&%l@@ﬁmgﬁ%@mm@iﬁ;aﬁmwmﬁmﬁﬁmﬂm
& A1fed | g arT i & fir e IE, &7 F T FW A0S S
é‘,m’?awaﬁaﬂﬁﬁagaéaﬁ@mﬁ?ﬁ?@&n

agi St power factories §, agi ITEY grew AT G §, TETrS
o7 SR WY A F wr wR® & ar TG FTH FG § | I q@
gl g faedt &, = mﬁﬁm%m%w‘fﬁ:ﬁqﬁwﬁ
T FE 1 AV AR o A, W W e Fo aifed
AT F ArFar iR margdnNfoart = &% e @
§ 91X gard afy S A fed, o wfr & LA R CE & o F
T T & an e A E e gt Wi g ae @ @ o -
FATL S 4§ IR QT A A 7 | o faw F ) B THET N g5
qmmmﬁwéé,wﬁmﬁwwﬁmélﬁwqﬁaﬁw
&1 OE F TR A @ g
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& A 3T A0 & oral CH A AN Y AE oA HAT AR T
ST @EET ATEAT § | AT AT ATgAT A housing facilities F Ak H
g8 ST |ISAT 937 AV Feg AVFAT 9397 | ¥9 housing facilities &
ax @ # faar #7a1 § 79 77 ag F W1 AN T T FA5)
#, 95 qF AFAL A A outhouses AIE AT I g AU F foF @vsfy
T FAL A IG § IHF! ALH 99 § (Mg FOE A qH AT Are=d
T & AT AF ag T TSI § AT FgW fF F¥T S outhouses
T a7 J9A AU & fEd AN ovrg @A ag O wg A @E A fgar
® qEE AT g A WA WIT A A W@ AP g AT & faAy §
& J9T @ A AW A @, qAFg T & qE 7@ @ S
% ATEFTA F1 993 ATKWAT FT GHFT FIS QIS TG & | AT A
gfeio azomn 1fed | g S AT § TR qQ g WA B AR
AT AFTF AH AN A1 gl IR A Ay Hgﬁ-m*cr & At anfed
seygfeaa gz awd fod =1ed &) Se@ ¥ g 9Ed § e
foit o &Y faw fre g Tfed | 3 9= g7 oaod AF0 F 9T @ §
St afcfeaf dad & @ @ S il e g o aa g @ fodr
AR g gux fasi & fod oY v Wier 921 %3 €. 97 AgAT A9gd 7L
g o gk e § I o few avg 9 agfoua @ W E? 9 auw
TH SqTaT ETS FAT AMEH AR GATA G 37 ITH 19 AL FI0 J8Q
g # Hrear g

R wurear A A Fed gu A T faw v @z &T@w oo A
A9 gATL ATAF ATE § SOH W1 § AR IA G A0S FA A el
& oo FITT FT | AT FEA GUA A AT FV GATE 9T

(English translation of the above speech)

Shri Gokulbhai Daulatram Bhatt: Mr. Speaker, in the present times we
should be very comscious about the tendeney of lubour because every where it
is made to act ms an important instrument of propaganda. Labour is placed in
the fore¢front whenever any action is required against a Government. We
will have to consider dispassionately and with & cool head what policy we have
to adopt tcwards Indian labour under these circumstances. We do wish we
could agree to everything during this Budget Session. But what can mere
scceptance do? We then introduce legislation which embodies a pr:nmple.
While enforcing it we have to look to Provinces. Like Ved Vyas' ‘Mantras’
. Jvhlch were chanted st one place and recorded at another the legislation enscted
here is to be enforced by the Provinces. We have therafye study the position
of our Proviaces to see what we can expect from them. Conditions vary in
each Province. One may say that more work ie being done in Madras; another
may support Bengal while stfll another may praise Bombay. Bui is all this
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being done with good intentions? Do all intend gi\-_ing_ real help to la_bom_‘? _1
aw not referring to any particular Province; snd this is not the occasion lor it
cither. Bul 1 must emphasise that we canvot aiord to iginore it especinlly
when various parties are coming forward to advocate :he’ cause of labour a{n_d
acquire importunce by establishing labour institution. Througls Jabour insti-
tutions they want to increuse their prestige, and to come into imelight by
sponsoring lubour problems and perhaps siming also at securing power. 1t is
tl:emfore imperative for us to adopt a correct poiicy which born the Centre and
the Provinces can follow. S

1t we review the poiiecy which the Centre hae hitherto adopted in one or two
Provinee, 1 can say that of all the Bills such as the Minimum Wages Blll, the
Dockyard Workers Bill ete., which have come before us, this is perhaps the
best which in a way aims at protecting labourers. For this protection the Ucntre
has not merely chanted a Mantra but it has even decided to bear two thirds of
the cost required in implementing this law. We, who are sitting here, should
therefors not merely expect the Provinces to do it but must also try to push it
forwurd as much and as quickly as possible.

Yorgive me if 1 say that today we Congressmen have become slack and
slow. I admit that we will do all this but we do not know the real art of
propaganda. There are some of us whose aim is to create new parties, They
know really how to make propagandg. They do the propaganda in an artful way
and exaggerate their mole hills into mountains: but belittle our great and
wmportant things by their propaganda. When Congress is out to do so much,
when its ideals are so noble, 1 fail to understand why it is losing the sympathy
of the people; and why they misunderstand it. Our propaganda work is not
conducted as it should be. Real Propaginds on right lines is lucking and
we do not want a false propaganda either.  We do not do propaganda even for
good and substantial things. We do not even convey it to the wmasses and the
labourers nor do we acquaint their party members of t. Wa mnust therefore
ndmit thet we are lagging behind others and if we follow this policy we are
bound to remain backward. Our propaganda must keep

pace with cur move-
ment. I admit that it is not possible for us who are occupying these benches to
do propaganda. Nevertheless I know that it is for our Inonourable Minister to

find out the right way to acquaint the masses and the villagers with the work we

are doing and the plans we are making. I hope it wiil receive the consideration
of our Government.

This has taken years to come. It is ccming after the Maternity Benefit
Act and the Workmen's Compensation Act. Through this Bill w2 have tuken
a very big step towards helping the dependents of workmar in cas: cf sickness.
1 emphatically commend it. The provision of these two things has enlarged
the &cope of this Bill and it has become mgre benefizial

The second point as I have already suggested is that the word ‘workman’
should have been replaced by the word ‘employee’. T heartily approve of this

word ‘employee’ and I must say that the inclusion of this word would widen
and enlarge the scope of the Bill.

Thirdly it is complained that we have more sympathy with the faotary
labour and the mill workers. The atmosphere of the factories and mills is such
that the life of the labourers employed there is cut short by.ten to fifteen YORTS.
We must see that in such places labour gets greater facilities. It is true tleat there
are kisans who work in the fields and they have our sympathies. We bave
consideratior. for them and we should have more of it. The condition of
labourers emwployed in the factories run by power is worse than that’of workers
in the fields or in other open places. They have ample fresh air to breathe.
Their life is prolonged because they work in ‘he open. is new measure {here-
fore. deserves praise and I admit it is s right step in the right dirention. We
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are moving as we should. We are not leaping or galloping and the Pro-
vinces can not lag behind and will keep pace with us to achieve our object and. T
hope the provisions of the Bill will not entail difficuities.

Now, apart from this 1 want to draw the attention of the Honourable Minister
to one or twc things. We must hasten to consider tha provision of housing
facilities for the Jabour class. When I think of thiz problem of housing
facilities, I sm reminded of the houses and servant quurters attuched to big
bungulows and palatia]l buildings not only here but also in other pluces. 1 am
muck cencerned and must emphasise that in future :he cuthouses and gervant
quarters which we build shou'd not be situated near latrinss nor should they b2
built ut places which are uninhabitabls.  We sleep urnder fans but these poor
recple suffer in the heat. The wealthy and the rich do ust car, for this. We
must change our outlook now. No matter whether it is a cook, or any other:
servant, we must give them the same facilities as we wish tn.have ourselves.
In prisons we want to have one hundred cubic feet spuce but when we see the
quarters of our servants and their condition, we must also consider what ameni-
ties we should provide to our labourers and other fellowmen who toil and
produce food for us. To this we should pay greater attention and  hope
the Centre will consider over it and take steps in this direction.

Without dilating further I commend this Bill and hope immediate setion
will be teken to enforce the real object of the Bill.  With these words T express
my gratitude to the Honourable Minister.

[4t this stage Mr. Speaker vacated the Chair, which was then occupied by
8hri K. Banthanam (one of the Panel of Chairmen.)]

sfY T arare fag © gwrafy o, ot A3 o N e g d
fert # 1 | AY 9% 98D F IT HAA T AT F@ F 1 IR 999 faw
W SeEE W §Y g9 3 g | SfaT Ay gawr s e owrs
gRg AT AT NN AEN § | §T § @S A1 A FH A A gAY TrfEA
fr o #T Togd F FFTY F FAIC TCF I FA F JACATL
dw # wig-wia # g omer fgd | FEd w@F AiT FTov@F AL AR
3T Shr W guw 9 fF gaR fod s wE wE awmar @ §

ST ¥ wA A g 6 agd 67 a S § aiiw aHl B ———

- T THo HFQT JTAAT HGTL : gH FIAT G 4

st 7w Ao fag : widE e #owew e aifed 5 oS
I & frawr # @A §, IR 0 1@ fawa F 59 $w1 qww@ d
IR Y " g

HATAS BT ATHAT T : AATC $3T & vq-Us-v (M.L.A.) &y
FFEATE 1 R

st <7y ATy foE < 9@ 59 a9 98 TEQ aTa § b FAT TR
€ad ATTAIATE | TG FFLF IAH G FTH FAT &) I 75 3
g7 A W aw T qH F7 AAAT § & w=iw FhR F SR A F,
aeh @ @ TAA F FoF w27 § 98 TO0 | Afed, g I A
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T T 5 a5 TFR 1 F=ma w7 g &1 @ H OF wwraw &

“TT q qul do1 @ gl | ot woed @€ S o § | 9w
ST F Ad AT Bullock t6ils and horse sits and  enjoys.
AR & § e e fora o at e o1 s da1 F A § AR
fraa S sewT Soi 3 A § 1 A AT g e 9T S aSt
deT aga € #9 ) gAn aw A1 foadl A e e g vy §w
ATaTEY FT AT § A Fray forat € SAHE F@ ST A1 I w7 A
T F5799 (Consumers) WWH a1 & | 4W A o949  GHTS Y
Y fewat d afe @9F € | TF WRW ATS AT ZHE FH KW AS | AW
F9ud U% sregad (Consumersand producers) | Y foat ferat
§ 70 707 w3 WA A | 9w Al a=% s T3 | 7@ 0w
FAaA a3 g, 78 N TR T TE | ww A R A @
muma"’mg Frgsr @ g, frest o o o wgmw @
I AN & q AWTT IS fY § FAM A3 A | AR FAAT T TR
W g g ot Fogac (Consumer) & § 1 14 @rd avat & gu o
FHRF fad FALT FY AT SRR & &9 413 § |

NWhﬂhriMim Ram: What about logialators

= AT fog c g W W A § ) 39 a%g 9 96 &7
feara foar s .

afiza 3THT TG WRIT : FE GaT o § ot F5qw (Consume )
F@r ?

#ft 7w Arcraw fag - 9 fgama e s A g s e g
A 4T G FT AS Y Feur @@ whrwe & savE @ G, A v
Tq B E

- FART S, gAR 3N W UFATT a5 AvS & fF gwd 3w @ o
M F G F& §F—2TFT I § 5 15 9 qeF F7 AT @ a@
Fritw & g A Y ¢ @ 73 F e ok w g,
AN g g Artaw o § Frogw SER @ FG § | 98 ST AT
el 7@ SRR awgd N o s ThA, W) o aw oA
T mmmw@ﬁwwm:{ﬁraﬁmmr
X IF FFr 9 AT FGT | i
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MA@ @ ag e 5 R A B wem A aifgd wg
®TH H @ § AN A S5 g 91 a1 O A9 3WH fgq FT A a0
g3 AP N A afz 3 frdad ;T @i wwwam e
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S § | SR FAT § T ATOqH | SEA 98§ FA FINC R OEA
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RAR X 7 & F a7 loyal & X @ 7€ woow ) & fr o e
FAa M1 TR WA g ¢ 5 Gl m o0 @R T ARG A
R @A R E g faw A e d af Sfew
W W Igdme < & o @ @ st #
wprfaw w1 AT e Tl ANg F1 AT &Y AR I Frw F WA a9y
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g8 gu fe st & v fafre< arfga (Labour Minister) %! ¥¥TX
TN AT FWA T FANA WG | A A w7 g e g

*T &Y AT EN |
(English translation of th: atove speach)

Ramnarayan Singh: Sir, some of my friends have advised me to spesk
in Hindi. I welcome this measure and congratulate my Honoursble friend
Bhri Jagjivan Ram. I may however point out to him ‘hat we should not rest
content with this. First of all, xll the labour legislation passed should be given a
very wide publicity in the whole country so tnat every labourer in every vi
and others may know fully well the existence of such laws.

As hes been provided in this Bill there :re many things which the Pro-
vincial Governmente have to do.

Shri M. Ananthasayanam Ayyangar; We will have to do them.

Shri Ramnarayan Singh: It is for the Provincial Governments to find out
what opinion people have of them. They should also kmow that they have tc
do something in the matter. .

The Honmourable Shri Jagjivan Ram: Mr. Ayyangar says the M.L.As have
to do this. .

Shri Ramnarayan Singh: It is essential, therefore for the Cmntral Govern-
ment to give the lead; and get work from the I'rovineial Gevernment:. So long
as they are not quite alert, T have very little hope that thuir men will do any
bit of important work required for the labourers.  Doubtless there is injustioe
on manv sides in this conntry. There is a well known saying in villages: —

‘@ w1 g9l 51 @ gL’

which means that: The bullock toils and the horse site and emjoys. :.

If we caleulate the number of consumers and producers in our country
we shall find that the number of producers i very small. Women
who form sbout half the population of this country with the exception of only
a few ere all consumers. We can therefore place our society in two groups (1)
consumers and (2) producers; and nearly all the women are consumers. i
.larly all the children and old men are also consumers. Of the rest of our society
Sadhus. Brahmins, beggare and wealthy Rajas and Msharajes, #nd Zamindars
are all consumers and not producers. The mighty Government itself is dlso a
consumer, and the millions of its emp'oyers ure also consumers

The Homourable Shri Jagjivan Ram: What about legislators ?

Shri Ramnarayan Bingh: They are also all consumers, If we take into
consideration the entire society............

Pandit Thakurdas Bhargava: Ts there any one who does not consuma?

Shri Ramnarayan Singh: Tf actual Fgures are obtained on this matter i
will be found that hardly 10 per cent. of the people are producers, all others
&te etmsumers.

Bir, it is very good indeed that the people of this country worship the sow.
They do so because the life of this countrv depends mast!7 on the cow and they
are quite justified if they do so. Time har r.ow come, when the (Fovernment
should worship the labour because, g0 long us the Governmen: and the society
flo not have a regard for the workers people are hound to do grave injustice %o it.

Uur workers ought to know now—as T said yesterdav. that while legislation
is passsd herc for the good of the countrv nthing practicnl is done at the spot.
‘We first build house and do so manv things in that conneciioy, but it takes some
time to build them. The question that now arises is how old is this machinery
of our Government and its parts? The officials comprising this machinery were
meant for oppressing the people and it can be said in their favour thef they wers
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moutly governing the country and as such they could no5 be expected to serve
the peop.e. You have now to arrange to replace these parts of this machinery.
The existing incumbents may be allowed to continue for some time more, but they
should be replaced gradually by fresh persons. You have to establish.a new
system and have to produce a force with « yearning for righteousness and service.
We have a Government today whose representatives we are and in. whose Lehall
“4hs Ministers: are working but the people think thet they arz ruling ovér them
-and have no idea of service. The spirit of service will have to be inculeated
icto the minds of every one. But it is difficult for us to do so in the cnse of the
-present machinery” of Government; and we may not be able to do so.. We
should, therefore, set up s new machinery and take measures to foster the
dispogition for service. Bervice of the labourers is the best service to the

country.

In this connection I want to say many ruore things, but there is no time
for it neither any necessity for it and I will only add that we should worship

It is indeed at the instigation of other classes of people that dissatisfaction
_is*found in the ranks of labour resulting in strikes. Government must devise
“means to remove the causes of discontent. Speaking about the labour eonditions
in Jamshedpur the Honourable Bhri Rangu ssid yestorday that labour was
-véry loyal there, but it does not mesn that the labour is contented. To #ticfy
the labour, therefore, we should find out if the Government are doing everything
in this direction. No doubt, some measurer, Liave been passel for the benefit
ol labour, but they should be put inte practice immediately, considering the
present alarming conditions in the country, so that the workers may fee’ satis”ed
-and oonterted. With these words I congritulate the @onourable Minister for
Lsbour and welcome this Bill, hoping that the workers will soon be benefited
by it. - -

ghri Euladhar Ohaliha (Assam: (Genersl): May I speak in Assamese as !
am not well up in English?

Mr, Chairman: I cannot possibly object, but I suggest, sinee the other
members have to understand something, the Honourable Member may speak in
Kngtish, . LY

Shri Kuladhar Ohaliha: I find a refreshing change in the fact that Mr.
Ranga who formerly used to charge provineial governments for never imple.
menting anything, is a great defender now of provineial governments. On the
other side Mr. Shiva Rao who was in thgse days & free lance and used io
eriticize and also appreciate the Congrfss is row trying to find fault with us
because he suspects that provineial governments which are rn by Congress.
will not implement these rules snd statutes. T trust there -.just have been
some ¥ery good reasons for Mr. Shiva Rae changing like this and T hope he wi'l
be able to explain the reasons for the suspicion on some future nceasions. Both
Mrs: Ray nand Mr. Rao who have made the charges will, T hope. be able to
explain the reasons for their suspicion. But Provincial Governments are drawn
from our ranks and there i8 no reason for the suspicion. Anyv way we are
thankful to the Labour Minister for the excellent Bili which he has brought
forward, and indeed so far as Assam is concerned, he wi'l b» beneSttine about
B} lakhs odd labourers. and on them depend another B lakhs who will also be
benefited from this Bill, and Assam will be Lenefited rreatly hy this measure:
T am speaking subject to correction. hut T think 1,415 ten estates covering
an ares of 4 1akh acres under tea and nhont 14 lakhs of acres under the coffee.
will reap e bemefit. T hope the Liabour conferenze which hne been soing
on in the Couneil House on the other side of this Assembly Hal will be able to
come to such agresment in the matter of wapes ar will henefit them. T think they
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aro pmﬁ[f: fix the lowest minimum wage and they are very thaokful thap the
Labour Minister is very accommodating snd is in & conciliatory mood, and they
srust that he will do his best. This measure will benefit mostly the tea plantations
of Assam, Bengal and Mysore and he has-done a great justice to them by bring-
ing this mesasure. .As regurds industrial labour in the great oities they are
more vocal, and there are so many labour leaders, real or supposed, who bolster
up imaginary grievances and exaggerate them that sometimes 1 feel that the
peasants have been-forgotten and are out of the picture. While these measures
have been taken for the amelioration of the iabourers, I trust a time will come
when Government will be able to take such measuras for the benetit of the
agriculturists and peasants who live in villages for whom no, body cares und for
- whom there is not a drop of medicine. .

In Assam the difference between the agricultural labourer and a worker in
the tes plantations is very great. While the piantation workers have a chsnce
to live, the agriculturists lie on the damp floor; they have very little medical
belp wkereas a plantation labourer slways gets the necessary medical aid snd
even his itches and sores are attended to quickly because .t is in the iuterest
of the tea-planters that the labour should be properly attended to, whereas
from malaria and from malnutrition thousands of people in the villages of Assam
and other places die—they have nobody to attend to, nor have they any hospi-
tals. I think a time wiil come when we will have the necessarv resources and
shall be able to bring in a measure by which all the people. of our country, in-
cluding the peasants, will be helped.

I congratulate again the Lebour Minister for the very sympathetic attitude
in which he has carried this measure through, and the members of the Stand-
ing Committee—not forgetting Messrs. Ranga's and Bhiva Rao’s change as well.

Mr. B. K, Sidhva (C. I’. and Berar: General): Sir, while making certain
.observations yesterday on this Bill, I made a sugggsfion to the Homoursble
Minister that in order to give proper medical relief the Provincial Goverrument
should be requested to establish separate hoepitals and dispensaries for the
employees. To that my friend Mr. Bhastri yesterday objected and he considared
that it would mean secluding a class of people, and he opposed the suggestion
on that ground.

Bir, by making that suggestion it was never my intention to exclude, but
when such an exclusion is necessary I would certainly advocate it. It was
unfortunate that because I made that suggestion, these workers were compared
with the Scheduled classes and the depressed classes and the Harijans: it wase
far from my mind. I made this suggestion from the practical experienes that

. I have had 8s regards the treatment of these labourers in the hospitals. 1 would
like to mention that. at present when these labourers go <o their hospitals cr
lispensaries, they hardly get that treatment which is due to them. Apari
from the treatment meted out, they are placed furthermost in a large hospital,
if there are nearly 200 out door patients waiting. the lgboursr is put at the end
and at times his turn hardly comes by the time the hospital hours.are over. 1
know of instances where a labourer had to come on the following day for getting
his medicine from the doctor. As regards the indoor patients, the situation is
still worse. T kmow of instances where the labourer was admitted for a very
sonte disease, and for want of accommodation he was thrown on the verandah.
Many a time they are asked ,to go because there was no ascommodation; mnd
at times when they had very acute disease they were thrown orr the verandah -
without n cotibeing provided, on the floor.

*8ir, T can sy this with personsl experience. From that point of view ' made |
the svggestion that while this very beneficial measure iz being enncfed. its
" objeet mayiniot be frustrated by the Provincial Government whose duty it is
now £ establsh sepgrafe hospitals and give the workers proper relief. T would
not have feken mueh netice of any other member who suads auch n remark,
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bus Mr. Bhastri is the President of the ILN.T.U.C. and I vherefore thought that
it may not be understood that tlfe !abourers do not desire such a treatment ur
that it will be considered something like a scheduled class--separate—treatment.
I am very glad that Prof. Range is with me on this matter. He advocated
that separate hospitals are sbsolutely necessary. He said it opeml]y, and 1 had
a talk with him privately as well. So, you can see, Sir, that 1 had to riee
simply to emphasise this point; I had no mind to speak on the Third Reading.
But I o feel very sfrongly as far as the presant treatment given to the labourers
is concerned and I thought thut by an objection from a rcsponsible member
representing the lsbourers, the Honourable Minister may 1ot be carried away
by the view that the necessity for a separate hospital is not desirable.

I therefore emphasise my point. From my experience—and the Honour- .
able Minister must have experience himseii—I can quote a numier of inctances
where these labourers have been treated in the manner that I have described.
After all they are general hospitals and you know in the hospitals what kind
of favouritism goes to a patient; those who have got power, those who have
got patronage, those who have got the purse, they get the preference. What
would be the fate of the poorest of the poor men who goes for treatment?

. While this nice measure is introduced, it ir our duty to see that the relief,
particularly the medical relief, which is really sought to be given to this class
of people should be thoroughly fulfilled. Therefore, Sir, I again advocate
my suggestion. The Honourable Minister must be alert about it and he may
not be carried away by the objection that was raised by my friend. I hope
that he will see—not only see, but if it could be done, he shou'd make with
rule-meking power, & clause that the Provincia! Government must establish
separate hospitals for these labourers. After all, the number of workers will
be increasing. It is very,necessary that it may not he misunderstood by this
class of people That after all, this very good measure hae bien made on the

but as far as you go to implement it, the same treatmen’ and the same
multy and the same hardship which they were undergoing in the hospital
still exist. Let that impression be removed: let that impression not exist
among the labourers with the effective measure thnat is being passed today in
this Houwe.

With these words, Bir, T again welcome this measure. I again eongratulate
the Honoursble Minister, I again congratulate the members of the Select
('ommittee, for having expanded the scope of a measure for which we were
aspiring for a number of years. I hope, Sir, when such a good measur: is
passed its object should be thoroughly fulfilled. ’

Shri 8. V. Erishnamurthy Rao (Mysore State): Sir, I know the scope of
the Bill even as it is expanded, iz very limited. Tt applies only to certsin
olasses of industrial labourers and it only aprlies so far as disablement, mater-
nity end sickness benefite are concerned. Also, it only applies to Pro-
vinces. In fact, I thought my Honourable friend Mr. Gokulbhai Bhatt would
speak, and suggest that Minister as he is in an important Btate.........

An Honourable Member: "Not vet, but very soon.

ghrt 5. V. Krishnamurthy Rao: Yes, very soon he will be. I was saying
that he would suggest that such legielation wi'l be implemented in the States
also. I know this House cannot legislate for the Btafes, but & great responsi.
bility rests upon our popu'ar Minirter and he can use his good offices and ree
that such legislation is implemented in the Btates also. T kneow some Btates
have a'ready passed such legislation. Tn Mysore, wherefrom I come, this vear
we have passed the Minimum Wagee Bill, the Shop Ascistanis Bill and a Canteen
and other amenities Bill, and T am sure this legislation also will be passed in
Mysore.  But there are states where there is no such legisiation at all. T have
com# fo know that in & Northern Indian Stater whose income i Ee. 8 lakhs 5
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year the Prinoe made about Ra. 9 crores during the period of the war. That is
because some of our industrialists took shelter and started industries in these
Stutes just to escape labour legislation and alsv income-tax legislation. I bope
the Hounourable Minister will have an eye vpon such people and use his good
influence to see that this social legisiation 18 impiemented in the BState as
well, becauee unless there is uniform iabour law both in the Provinces and in
the States, the condition of labour in the Statec will certainly not improve and
the industrialiste will see their way to find shelter in the States and escape
the effect of this legislation. - I hope the Honourable Minister wili use his
influence to that effect. * .

Furiher, I only hope, just a8 Prof. Rangs and others did, that this may be
extended to the agriculturists also. I hope this is s forerunner of that legis-
lation snd that this measure will expand in ite scope for old age
pensions, unemployment benefit, funeral expenses and also shiidren’s ducation.
Just us in England where they have got an insurance-scheme, for sil
from the oradle to the grave. 1 do hope that from this beginning, it will expand
and improve, and benefit the entire labour population of India.

With these remarks, I support the Bill.

The Homourahle Shri Jagjivin Ram: Mr, Chairman, it gives me
pleasure that the Bill has been welcomed from all sides of this House and I
must also thank the Honourable Members for the ]:z:f in which they have
expedited the passing of the various clauses of this Bi

Several points have been raised about the implementation of the various
provisions ob this measure. I do not understand why there is so much mis-
trust of the Provincial Governments in this House. i

An Honourable Member: You know it.

Mr, R. K. Sidhva: They have a history of the past.

The Honourable Shri Jagjivan Ram: As my friends in this House are
sware, most of the matters concerning labour fall under the provincial sphere.
Some of them are in the Concurrent List and only a very few in the list of the
Central subjects. The constitutional position being such, we have
to depend upon the Provincial Governments for the implementation even of
those meusures on subjects which fall in the Concurrent Ljist and for which
we legislate in this House. So we will have to depend upon the Provincial
Governments for the imp:ementation or execution of such measures ase they
have got to administer. But we certainly dc take utmost care to see that -
tnere 1s uniformity in the Provinces and Provincial Governments do make
efforts to give effect to the various measures adopted by this House to the
best of their ability, capacity and resources. In this matter as well, we have
been always keeping the Provineial Governments in touch. We have alwsys
been consulting them on the various provisions of this messure from the very
beginning, from the time the idea of having a social insurance scheme was moot-
ed by the Central Government, and I am glad to inform the House that most
of the Provincial Governments have welcomed it and have promised to give
effect to it to the best of their resources. So there is no cause for any mis-
apprehension or mistrust of the Provincial Governments. I will not enter
int) details as my friend Prof. Ranga has done and enumerats the activities
of the various Provincial Governments in the matter of labour legislation and
labour administration. But certainly I do admit that the times have changed
and the Provincial Governments have begun to take more and more intesest in
labour welfare and labour legislation.

The other point has been raised sbout making necessary publicity of and
aequainting the workers with the provisions of the various measures that are
bere. We do something in that matter, I want to take this oppor.

tunity to ssy thab lsbour leaders and lebour workers owe n responsibility in
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this matier us well. 1t has been g ruther unfortunate experience in this country
thut most of ‘the labour leaders and :abour workers. only want o expluit the
workers for their purposes. In any country-—and espevially ‘in India, where
most of the workers are ignorant, illterate and unsoplusticated,~—it is very easy
to exploiy them for reasons other than veonomic, und this is the reason why
even when very useful and benetioial messures are adopted by the Government—

or Provincial- -wdrkers are kept deliberately unaware ot those measures
by -the interested parties so that they may go on creatipg dissatisfaction among
the workery uud go on exploiting them for their own _g)l.ilical and party pur-
poses. It does not iie entirely on the Government to ucquaint the workers
with the various measures that Government adopt for them. 1t rests on the
Honourable Members of this House as well as other public workers to_take
advantage of the beneficiui and good measures that are adopted by the Uovern-
awat—-legisiative or otherwise—and acquaint the workers of those measures.

Prof. N. @. Ranga: They should be printed and published in the local
larguages.

The Honourable Shri Jagjivan Ram: [ am coming to that, my friend.

1f the whole thing is left to the Government, friends like Prof. Ranga-
are not unaware that those labour leaders and workers who today want to ex-
ploit the working classes for their own purposes, will take advantage of this fact
a8 Weil.-  The propaganda ou behalf of the Government is likely to be utilised
against the Government und the labourers may be expioited on that score for
purposes other thau economic. It is not always safe fo set up propaganda
wachinery on  behaif of the Government. You canuot deave every-
thing to Government. Those lubour leaders, workers and publie workers
who today feel that in the interests of peace and -order in the eountry, in the
intercsts of an ordered Government in the country, and in the interests of an
ordered economic development of the-country, the workers should be kept uuder
control .snd right leadership, it is up to them tc come in the field and explain
to the workers their rights and their responsibilities. You cennot throw the
entire responsibility on the Government. You cannot say today that the workers
may be loyul to the Government but they are not satisted. I for one feel that
the condition of the workers of this country desires mueh to be improved, but
all the same one cannut say that the present Government has done nothing for
the workers. And, the workers may pot be fuly satisfied but -steps have
been tsken by the Government which will amply justify the claim that the
QGovernment is eincere in their professions, for improving the condition of the
working clusses.  But if you want to leave workers entirely on the 1ercy of
those nﬁmups and parties and individuals who want to exploit them for either
their party p ses or politicul purposes or their selfish motives, you will be
just throwing the labourers and the working ciasses to the wolves. And I am
afraid you will be creating an impediment in the way of ordered economic pro-
gress of the country.

Shri M. Ansnthgsayaham Ayyangsr: May I ask if the Honoursble Minister
thinks it desirable eariy or late to prevent non-workers from being in  -the
$ P execufive of any of the organizations? Because we find that suffi-
+ A cient time has been given to that—about 20 vesrs. .

The Honourable Shri- Jagjivan Ram: Prof. Ranga has raised the questior.
that all these legislations should be published in the Provincial languages. ‘Ae.
& matter of fact, Bir, we have been examining that as to how best we ean publi.
cise the variqus steps that we take for the improvement of the-eondition of the
working clagses, but it is also up to the provinces and leaders of the Unions: to
do some constructive activity for improving the condition of the workers. -We
will certainly get.them pub'icised, but the real propagands econ be made by.
public workers better than through Government agencies. )

As regards the point just raised by my Honoursble friend, -Mr. . Anantha.:
sayanam Ayyangar, I do admit, Bir, that the Trade Unions Act was passed -s0
far back as 1826 and looking $o the backwardness of the working olasees In this
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country, it was though desirable that non-workers or outsiders may be given 2
place in the I'rade Union. That act is in vogue at present. I have not closely
examined that’question as yet, but I will certainly do look into that and see
whether the stage has been reached when we can eliminate outsiders from Trade
 Unions, but I cannot say anything definite on that point at this stage.

Sir, the health of the workers depend upon so many factors; it depends upon
nutrition; it depends upon housing conditions; it depends upon the sanrtery
conditions, their work-places and their surroundings. When we have to think
of the heaith of the workers, we certainly will have to think about their hcusing
conditior ; we will have certainly to think about the condition of sanitation and
safety measures in their work places and in their surroundings. And all these
questions are inter-mixed and interwined. @ We can not think in isolatior
on each of these factors; and each of this item is a colossal problem from the
point of view of the entire country. As Prof. Ranga has very ably explained, -
8ir, when we take up-this five million agricultural labourers, I am afraid, their
number is far greater, we will have to set up a chainh of hospitals throughout
the country and one can just imagine what a colossal task it is: but we have
certainly to do that; it j§ u question of time; it is & question of resources 't is
a question of trained personnel and as every member in this House is aware,
today we are short of all of these things; the question of finance is there, but
suppose we can anyhow manage to raise the necessary finance, we cannot over-
night solve the question of shortage of building materials; we cannot solve
overnight the problem of qualified personnel—all these things have to be taken
into consideration. While considering the question of a somprehensive housing
programme fof the working classes or whetger congidering the question of rnak-
ing medical facilities avallable not only to the working clasaes, but to every
man and woman in this country—all these factors have to be taken into considar-
ation, -

* Then with this the question of nutrition is linked which depends upon the
diet and eonsequently uj the wages that a worker gets. In this connection
we will have to think about the Minimum Wages Act and (e other Acts thut
we have adopted. All these Acts are interlinked and each one will produce
an effect which will ultimately contribute to the good health of the worker.
These are the measures that we have been waking; these are the lines on which
we are proceeding and the .cumulative effect which all these measures will pro-
duce in the improvement of health not only of the workers but of the whole
country should re“kept in view.

Then, Bir, there is this question if implementation. My valued friend Babu
Ramnarayau Singh has reised this question that here we pass some legislation
whioh are not implemented. I do not agree with him, Sir that mgst of our
labour legislations are dead letters. Even in the coal fie'ds, Sir, the example
of which he quoted yesterday, I may explain to my honoured friend that we are
proud of the work that we bhave don~ there and today if le can go to the coal
fields, he will find better. workers, mure contented than they were before. Sir,
if I have been able to do any thing substemtial for the workiig classes, I have
been able to-do most for the workers in the cosl fields. We are soon going to
have . (Interruption). ‘ i

1 am éoming to this. I wish my friend cou'd have analysed himaself the
cutises of the strikes in the coal fields. If he would have analysed that, he would
not have put that question to me. The Labour Minister is not regponsible
for that. "The working condition is not responsible for those strikes, but th
struggle for supremacy over the workers in the coal fields oy thie various politica
parties is responsible for that. And as I have said, 8ir, it ia very gasy in this
country where the workers are illiterate and ignarant to’ exploit them and that
is what is happening in the coal fields. Various parties and groups kmowing
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that coal is the basic thing on which the entire economy of the country rests,
want to have full control over the workers in the coal fields in-order that they
may paralyse the Government of the country at any momeat and it i§ up to the
public workers to see to that. We have created very satisfactory conditions in
the co¥| fields, but still there are troubles. I enter into this question, Sir, be-
cause my friend, Bebu Ramnarayan Singh raised that issue yesterday. I want
to tell him that in the Advisory Committee of the Coal Welfare Fund, there
are representatives of the workers. It is just poseible that some representative
of the workers from any particular district or any particular coal field may
mot be there because we consult their organizat.ons and they suggest the names
of their representatives on that Committee and according %o their recommend-
«ations we nominate their representatives «n the Advisory Committce. There
wre representatives of the workers on the Weliare Fund. We have takew
steps to construct houses for the workers in the coul fie.ds. We are going to
bave a chein of Central and Regional Fospita s in the coal fields of Bengal,
Bibar and C.P. We have just started a contributory Provident l'und in the
eonl fields. So I do not think the workers in ine coal fields are in ary way
worse than workers in other categories. Today 1 can say, Sir, that workers in
the coal fields are better in many respects than workers in many of the organised
industries in this country.

My Honourable friend Mr. Ayyangar raised the question of insurance for
Government servante getting & salary of less than Rs. 400. 1 think that is a
matter for the Finance Ministry, bub I will certainly take up this question with
nmy Honourable colleague and gee what we can do in this respect.

My Honourable friend Mr. Sidhva was very emphatic yesterday and even to-
day as regards the establishment of separate hospitals for workers. Let me
explain how we think the scheme should work. It is like this. We do not
think that in each and every case a separate hospital for workers alone should
be established ; that I think will be an undesirable proposition. = We think that
where n hospital exists the Corporation may get a number of beds reserved in
that hospital for the workers, and the Corporation will pay the provincia] Govarn-
ment or the authorities of that hospital for those beds. But where we find
that there is no hospital, it is certainly our intention to establish a hospital
which will not be exclusively for the workers, We cannot deprive the popula-
tich round sbout that hoepital of the benefite of that hesvital; but certainly
insured persons will get better facilities and better attention at the hunds of the
hospital authorities than the others will get. We cannot create scheduled
hospitals for the workers themselves. As a matter of fact we have not in our
eountry such cities or towns which may be regarded as entirely industrial cities
in the sense that only working classes live there.  There are other people
interspersed with the industrial population, and therefore we cannot have
hospitals only meant for workers and not for others. That is our scheme; and
1 think if Mr, Sidhva will further think over this question he will agree with
me that it is better to have hospitals for the entirc population in a locality to
ensure better facilities and attention for the workers in those areas rather than
have hospitals for the workers alone, which will be undesirable and not to the
adyantage of the workers themselves. - .

Then the question is also raised about giving these facilities fo peopls en-
gaged in agrioultural pursuits, and the point has also been made thaf efforts
should k= made to find full employment for the agrieultural population. These
are things which are constantly before Government. Government are anxious
mot only .to find employment for those who are engaged in agricultural pursuits
but aleo to find avenues of guitable employment for every able-bodied man and
woman iz Shis country. ' But thet depends upon the development of the country
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and that will certainly take some time. Honest efforts are, however, being made
i{;a that direction and we hope we will be in a position to solve that ¢uestion in
ue oourse. - .

My Honourable friend Mr. Krishnamurthy Rao raised the question of similar
legislation in Indian Btates. We hold periodic conferences of Labour
Ministers of the provinces and States, and we do take up with the Labour
Ministers of the States the question of taking similur actions in the Btates. 1
have some satisfaction in informing the House that in some of the advanced
Btates there are similar legislations. But there are some States where they are
very backward, and up till now we had no constitutional authortiy to force
them to adopt similar measures; of course we used to persuade them. One or
two Labour Ministers of the States have so far come to see me in connection
with this Bill and they hawe promised that they are soon going to have siuilar
measures in their Btates. I will try my best to see that at least in those States
which are industrially advanced similar measures are adopted. Now the times
have changed and in most of the States we are going to have popular Assemb-
lies and popular Ministries; and I am sure these Assemblies and these
Ministries will not lag behind the Indian provinces and will have saitable
labour laws similar to those adopted here in the centre and in the provinces.

Bir, I do not propose to take up any more time. I think this Rill opens
a new chapter in the history of labour legislation in this country; it is the
beginning of sociul security measures. As many Honourable Members have
remarked, it is limited. I admit that; but there is, as you are aware, Sir,
a provision in the Bill iteelf by which the benefits of this measure may be
expanded and extended to any extent in order to cover the various categories of
working classes in this country. I am sure the Corporation, the provineial
Governwents and the Central Government will take the earliest upportunity fo
extend tke scope of this Bill as soon as conditions permit.

Bir, 1 hope *pe Bill will be passed as amended.
Mr. Chairman: The question is:

*‘That the Bill, as amended, be passed.’

The motion was adopted.

The Assembly then adjourned till a Quarter to Eleven of the Clock on Satur-
day, the 8rd April, 1048. )
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